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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Fifteenth Report on 
the Ministry of Finance (Department of Revenue and Insurance)-
Reservations for, and employment of, Scheduled Castes and Schedul-
ed Tribes in the Life Insurance Corporation of India and facilities I 
concessions provided to Scheduled Castes and Scheduled Tribes by 
the Life Insurance Corporation of .India. 

2. The Committee took the evidence of the representatives of the 
Ministry of Finance (Department of Revenue and Insurance) and 
Life Insurance Corporation of India on the 13th September, 1972. 
The Committee wish to express their thanks to the Additional Sec-
retary, Ministry of Finance (Department of Revenue and Insurance) 
and the Chairman, Life Insurance Corporation of India and other 
officers of the Ministry of Finance (Department of Revenue and 
Insurance) and Life Insurance Corporation of India for placing 
before the Committee material and information the Committee 
wanted in connection with the examination of the subject. 

3. The Report was considered on the 22nd and 23rd January, 1973 
and adopted by the Committee on the latter date. 

4. A summary of conclusions I recommendations contained in the 
Report is appended (Appendix III). 

NEW 0ELIn; 
February 23, 1973. 
Phalguna 4, 1894 (S) . 

BUTA SINGH, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes. 

(v) 



CHAPTER I 

INTRODUCTORY 

A. Organisation 

The Life Insurance Corporaiio~ ~f India is a Statutory Corporation 
established under the Life Insurance Corporat16nAct, 1956. The 
Insurance Wing of the Department of ,Reven;Qe aIld Insurance, 
Ministry of Finance,deals with all in~tters r~iating. to Insurance. 
Subject to the rules, if any made lJy the Central, Gover~~t, it 
shall 'be the general duty of the Corporation ,to carry on ,life in~ur
ane business to the best advantage of the community. As pro-
vided in Section 21 of the said Act, in the discharge of its functions, 
the Corporation shall be' guided by such directions in matter of 
policy involving public interest as the Central Government may 
give to it in writing and if any question arises whether a direction 

. relates to a matter of policy involving public interest, the decision 
of the Central Government thereon shall be final. 

1.2. In regard to the reservations for employment of Scheduled 
Castes and Scheduled Tribes in the Life Insurance Corporation of 
India, the Central Government have' issued instructions to the Cor-
poration for implementation of reservation orders although if is not 
a direction under Section 21 of the Life Insurance Corporation of 
India Act, 1956. Instructions issued by the Government of, India 
from time to time on the reservations for, and, employment of, 'the 
Scheduled Castes and Scheduled Tribes are sent by the Ministry of 
Finance to the Life Insurance Corporation. Enquiries from the 
Commissioner for Scheduled Castes and Scheduled Tribes and 
others are taken up with the Life Insurance Corporation of India 
and the information received from the Corporation is exam41ed in 
the Ministry of Finance bEdore a: reply is sent to such an enquiry. 
Necessary information is also obtained by that Ministry from the 
Life Insurance Corporation of India for answering questions in 
Parliament, for furnishing it to Parliamentary Committees and for 
replyinK to letters from Members of :parliament. 

\ 1.3. Liaison is established between the' Ministry of Finance and 
the Life Insurance 'Corporation of India on aU matters of import-
ance and the officials of the Ministry of Finance enter into· corres-
pondence with the Corporation and at times personal dis(!ussions are 
held with a view to resolving matters Qf cOJ:Illl!on interest.", 

i.:. " . ! ~ • . - . 

1.4. The representative of the Ministry of Finance (Department 
of Revenue and Insurance) has informed the Committee during 
evidence that the Ministry of Finance and the Life Insurance Cor-
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poration of India are joifttly responsible for the implementation of 
the orders of the Government ef India, issued from tj.me to time, 
in regard to the reservations for the Scheduled Castes and Sche-
duled Tribes and the implemente110n of the constitutional safe-
guards provided for these communities. 

B. Beaerfttion enter. -abd Rue of mr.tive 

1.5. The COMmittee have been "informed that the Life Insurance 
'Corporation of India ifitroduced for the first time the following re-
~ations fOr SchedUled Castes and Scheduled Tribes by their Cir-
cular of 21st January, 1965: 

(a) Scheduled Castes.-121 per cent of the posts where rec-
ruitment is made by open competition and 16-213 per cent 
of the posts where recruitment is made otherwise than by 
open competition. 

(b) SCMoled Tribes.-5 percent -of the posts both for rec-
ruitment by open competition and for recruitment other-
wise than by open competition. 

1.6. Where the -recruitment was on 8il AlI-Il'1diabasis, the above 
!'esel'Vations were kitpt in view. However, in regard to recruitment 
to posts peria-in-iRC to eIBSsIlI, which was made OD a Divisional 
basis, I'eservations for Scheduled Castes and Scheduled 'Vribes were 
made as under Govtll'nment Departments i.e. on the basis of .. 40-
-point -roster. Theeeinsttuctions were issued on the 28th July, 1967 
wmch alsopl'Ovicied lel' -carrying forward of un-filled' reserved 
vacaooies fO!' the next two recruitment years. 

1.'. The presebt perc~l'1tages of the reservations made in favour 
tif the 'Sclredul~d Castes and 'ScbeduledTribes in respect of posts 
filted by dir~t r~cl'Uitmeflt, posts filled by promotions and posts 
'ftited by deputation lire as follows:-
(I) PGII&s au __ , Direet 8eerultlDelat: Percentqe of TeRrvatio-n 

(a) where recruitment is on an All-India basis: 
(i) ScheduledOa'SteaCby 'cpetl competition) 15 
W) Scheduled Tribes (both by open compe-

tition ahd recruitment otherwise than by 
.~ competition.) 71 

(b) RecruttrnPht to pests pertaining to Class On the basis of lOG 
m .nd 'ClasalV point roSter. 

(II) PoSts 1IDea ti, promotlODS: 
(on'aJII Al)·lndia basil) 

(a) . Scheduled Casllea 
(b) Schedukd Tribe. 

(III) Posts Illed b, c1epatattoB: 

us 
71 

No such cases. 
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1.8. Unfilled reserved vacancies are carrifd forward for three 
subsequent recruitment years, instead of two recruitment years. 

1.9. The Ministry of Finance have also informed the Committee 
that the various orders[instructions in this respect issued by that 
Ministry from time to time to the Corporation for compliance have 
been implemented by the Corporation. In May 1970, the Ministry 
o·f Finance forwarded to the Life Insurance Corporation of India 
copies of the Ministry of Home Affairs' O.M. and resolution No. 271 
25 [68-Estt (SCT), dated 25th March, 1970 increasing reservations for 
Scheduled Castes and Scheduled Tribes in services. The Corpora-
tion was asked to comply with the provisions of the aforesaid O.M. 
The said O.M .. provided for (i) increase in the reservation of vacanc-
ies in the case of Scheduled Castes and Scheduled Tribes from 
121 per cent to 15 pe.r cent and from 5 per cent to .7;; per cent res-
pectively, (ii) for carrying forward un-filled reserved vacancies for 
three subsequent recruitment years instead of two subsequent 
recruitment years in the past, (iii) while vacancies reserved for 
Scheduled Castes and Scheduled Tribes may continue to be treated 
as reserved for the respective communities only, Scheduled Tribe 
candidates may also be considered for appointment against vacanc-
ies reserved for Scheduled Caste candidates where such vacancies 
could not be filled up by the Scheduled Caste candidates within the 
period of three subsequent recruitment years and (iv) for giving 
one grading higher than the grading assignable to the Scheduled 
Castes and Scheduled Tribes on the basis of their reeord of service 
intbe matter of their promotion by selection method. 

1.10. The Corporation has been observing the aforesaid provisions 
both in the matter of recruitment as also promotions by selection 
method where such promotions are effected on an all-India basis. 
The Corporation, however, has not so far been providing reservation 
in the matter of promotions effected on ZonallDivisional basis, as 
the case may be. 

1.11. With regard to the checks devised to ensure that the re-
servations made in favour of the Scheduled Castes and Scheduled 
Tribes are actually fulfilled, the Ministry of Finance have stated in 
a note that the Central Office of the Life Insutant:e· Corporation of 
India has already advised all the Divisional and Zonal Offices to 
ensure that the instructions regar.<iing the reservations for the 
Scheduled Castes and Scheduled Tribes are strictly followed. To 
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ensure that they do so, they have been requested to send a state-
ment every year showing the particulars of recruitments made dur-
ing the year and the numbers filled by membefs of the Scheduled 
Castes and Scheduled Tribes. The proforma of the statement is 
given in Appendix I. The statement is said to be exhaustive and it 
gives information in regard to the recruitment of Scheduled Castes 
and Scheduled Tribes, including number of rese;vations lapsed, 
number of reservations carried forward etc. After consolidating 
the information at the end of the financial year 6f the Corporation, 
the information is supplied to the Government of India. 

1.12. The Committee have been informed that the Ministry of 
Finance (Bureau of Publication Enterprises) had requested· the 
Secretaries of all administrative Ministries concerned with Public 
Enterprises vide their D.O. letter No. 2(115) I 68-BPE(GM), dlited 
the 18th September, 1969, to issue directives to the public undertak-
ings under their control for the purpose of following reservation 
orders. The Ministry of Finance had also forwarded to them· a 
copy of the draft directive to be issued by the Ministries concerned. 
This draft directive contained detailed instructions in regard to the 
implementation of the reservation orders issued by the Government 
of India from time to time. 

1.13. During evidence, the Committee enquired about the pro-
cedure followed by the Ministry of Finance to ensure the implemen-
tation of the reservation orders by the Life Insurance Corporation 
of India. The representative of the Ministry of Finance has stated 
that a formal directive has not been issued to the Life Insurance 
Corporation of India as the then Chairman of the COIpOration did 
not feel the necessity of issuing any such directive. The Chairman 
of the Life Insurance Corporation of India has added that instruc-
tions and circulars regarding reservations for Scheduled Castes and 
Scheduled Tribes have been sent to all the Divisional Offices, which 
are the recruiting offices, for compliance. In the various confer-
ences attended by the Zonal Managers, discussions are held on the 
contents of those circulars and it is impressed upon the Zonal 
Managers even to go out of the way and see that the instructions 
of Government on this matter are followed 

1.14. Explaining the reasons for the adoption of reservation 
orders by the Life Insurance Corporation of India as late as in 1965, 
the representative of the Ministry of Finance has stated: 

"The instructions were first issued to the Corporation in 1964 
because it was the belief of the Finance Ministry that 
prior to that these instructions did not· apply. When we 
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lwere told byihe Home Ministry for. the first time in 1964 
that the .. COrporation must do certain things, straightway, 
. the Secretary to the Government of India in· the Finance 
.Ministry at that time wrote a personal D.O. letter dated 
the .7th ~cember, 1964 (See AppendubU), to the Chair-
.maIL oithe Corp<)r.ation settiILg ·.put the directives of the 
,,;Home.Minis~y iQ",this regard and we straightway got an 
.accep\aIlcefrom~ ,Corporation that so far as new rec-
ruitment.is cont:erneq, the re$ervations for Scheduled 
CaStes .¥1d,. ,~"heduleq. Tril;les will. be in accordance with 
the instructions of the Home Ministry ... So far as the 
Finance Ministry is c;ncerned, the instructions were sent 

.. [ .. out in 1964 but befOTe that, it-'was t our understanding that 
'. , these instructiol1s ·did· not ·apply." 

.) .• :w .... _ ," '.' ..' . .' - .... • 

" . f.15. The Clla.irrpan ot th~ Life Ip.sur~~e. p9rporation. of India 
. has added that from 1965, as per ~he Mi~strypf FinanFe letter' dated 

the 7th December, 1964, the reservation orders had been followed 
by the Life Insurance Corporation of India. In 1970, new instruc-
tions about the increase in the percentages of reservations for 
Scheduled Castes and Scheduled Tribes in the services had been 
issued. The representative of the Ministry of Finance has added 
that promotions are also brought within the scope of this circular. 

1.16. The Committee desired to know the action taken by the 
Ministry of Finance on the consolidated information giving the par-
ticulars of recruitments made during one year and the numbers 
filled by Scheduled Castes and Scheduled Tribes, furnished by the 
Life Insurance Corporation of India, at the end of the year. The 
Additional Secretary, Ministry of Finance, has stated that the 
Bureau of Public Enterprises, which is a part of the Ministry of 
Finance and is concerned with all the public enterprises, keep all 
such information and look into the information supplied to them. 

1.17. In reply to a question, it has been stated by the Chairman, 
Life Insurance Corporation of India, that consolidated information 

, regarding position of Scheduled Castes and Scheduled Tribes in Life 
Insurance Corporation of India will in future be incorporated in the 
annual reports of the Life Insurance Corporation. 

1.lS. The Committee are surprised to find that the reservations 
for Scheduled Castes and Scheduled Tribes were introduced in the 
services of the Life Insurance Corporation of India only in 1965 
while the Corporation came into being asiearly as in 1956. The Com-
mittee are constrained to point out that the delay of netarly nine 
years in providing for reservations for Scheduled Castes and Sche-
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"led Tribes in the Life lnSW'anee Corporation of ladia after its 
comiag into being has deprived many a Scheduled Caste and Sche-
duled Tribe his due opportunity of getting service in the Corporation. 
Be tbat as it may, the Committee hope that the Ministry of Finance 
will DOW scrupulously ensure that all the instructions issued by the 
Govemment of India from time to time in favour of the Scheduled 
Castes and Scheduled Tribes are fully implemented by the Life 
IlDsura:ace Corporation. The Committee would urge tbat the Gov-
erDillent may issue a statutory direction to the Corporation under 
Section 21 of the Life lnsnrance Corporation Act, 1956 so that the 
relevant instructions are fully complied with. 

L19. The Committee recommend that the employment position 
of the Scheduled Castes and Scheduled Tribes in the services of the 
Life Insurance Corporation of India and the steps taken by the Cor-
poration to fill the quotas reserved for these communities be included 
in the annual reports of the Corporation. 



CHAPTER D 

RECRUITMENT 

A. Reeruitmeat Proc_we 

The Ministry of Finance have stated in a note furnished to the 
Committee that the following grades are available in the Life 
Insurance Corporation of India and for which direct recruitment is 
made: 

euus I OfJice1's: 

Assistant Administrative Officers: Rs. 530-40---1050. (No direct 
JlllCruitment for the present). 

Class II (Development) Officers: 

Grade I 

Grade II 

RS.23O-IS-320-20-360-EB-2o-400-2S-SSo-EB-3O-
760. 

Rs. I?o-Io-220. 

Clals 111 Posts : 

I. Stenographers 

2. Assistants 1 
3. Receiving and Paying I 

Cashiers 

-4. Typists L RI. I?o-7-I77-8-209-Io-269-I2-30S-IS-
( 38o-EB-20-Soo 

S. Telephone Operators 

6. Addressing Machine & I' 
Punch Card Optrs. 

7· Projectionists receiving anJ 
allowance. 

\ Note: 

(i) Stenographers in the Stenographers' Scale will receive 
a special pay of Rs. 20/- per month. If they are attached 
to Divisional Manager, they will receive Rs. 30/- per 
month. If they are attached to Officers of the rank of 
Deputy Zonal Managers and Senior Officers at the Central 

7 
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Office, they will receive Rs. 401- per month. If they are 
attached to the Zonal Manager or Director, they will re-
ceive Rs. 551- pet, ~th 'PQ if they are attached to 
Chairman, they will receive a special pay of Rs. 651- per 
month. 

(ii) Receiving and Paying Cashiers receive in addition a 
Special Pay ,of Rs. 251-per month. . 

(iii). Typists, Telephone Operators, Addressing Machine and 
Punch Card Operators and Projectionists receiving .an 
allowance receive in· addition a functional allowance of, 
Rs. 25J- per month. 

Class IV POS1ts (Subordinate Staff): 

1. Sweepers & Cleaners: Rs. 111-3-132-4-17~220. 

2. Sepoys, Hamals, Liftmen & Watchmen: Rs. 116-3-.-137-
4-181-6--205.,-

3. Drivers: Rs. 161-5-206-6-230~ 

Note: Liftment and Watchmen receive a Special pay of Rs. 101-
per month. 

2.2. In a note furnished to the Committee by the Ministry of 
Finance, the procedure for recruitment of personnel for all categories 
of posts in the Life Insurance Corporation of India, has been stated 
as follows: 

"Class I: Assistant Administrative Officers: 

Generally, graduates with First Class or higher Second Class 
in the Degree Examination are eligible for these posts. The 
selected persons have to appear for a competitive exami-
nation held on an All-India basis. The persons coming out 
·successful in the written test are summoned for an inter-
view by a Committee constituted by the Chairman for the 
purpose. A person who comes out successful in the written 
test and interview will be appointed as an Apprentice 
Officer and has to undergo theoretical and practical train-
ing for one year. On successful completion of the tr;;tin-. 
ing, he is put on probation for one year and subject to his 
work record, he is confirmed in the service on the ex-
piry a.f :the probationary period; 

Class. II: Development Officers: In cities with a population of 
over one lakh, generally graduate applicapts are· appointed 
for the post of a Development· Officer. In cities with a 
population of less than one lakh, generally candidates with 
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intermediate qualifications are considered for appointment 
and in rural areas, candidates who are at least matri-
culates are appointed for this post. Eligible candidates 
are first interviewed by the Selection Committee and if 
they are found fit, their names are recommen.ded to the 
Divisional Manager who makes final appointments. 

Class III and IV:-The recruitment is made by inviting appli-
cations through advertisements in local newspapers and 
by intimating the Regional Employment Exchangesl 
Director General, Employment and Training, Ex-Service-
men Cell, New Delhi only against sanctioned vacancies. 
Relaxations in the matter of age and/or educational quali-
fications are mentioned in the advertisements. The fact 
that some posts are reserved for S.C./S.T. candidates IEx-
servicemen (disabled or otherwise) and dependents of 
personnel killed in action also a,re mentioned in advertise-
ment. The Selection Committee appoirited in accordance 
with the provisions of Regulation 7 (1) of the Staff Regu-
lations 1960 by the appointing authority assist the appoint-
ing authority in making selection. A preliminary rank-
ing list of candidates getting the requisite percpntage of 
marks is prepared. The Committee thereafter examines 
the position of the candidates belonging to the Scheduled 
Castes and Scheduled Tribes in accordance with the special 
provisions for reservations of posts for them (100 point 
roster). The final ranking list is thereafter prepared. The 
names of candidates recommended by the Committee and 
accepted by the appointing authority will form the panel 
for appointment. The immediate vacancies are filled in 
from the candidates from the panel in the order of rank-
ing. The panel thus prepared is regarded as valid normal-
ly for a period of one year as recruitment is generally 
made every year. The appointments of the candidates are 
made subject to their being found medically fit. Candi-
dates for the posts of Assistants are required to undergo 
theoretical training for a period of two weeks in the Divi-
sional Trad.ning Centre and 2i months' practical 
training in the offices in which they are to be posted. 
Following three months' period of training, the candidates 
are put on probation and if their work record is found 
satisfactory they are confirmed in the service at the end 
of three months of probation. Candidates for other posts 
in Class III such as Typists, Stenographers, Machine Ope-
rators do not have to undergo any training and they are 
put on probation for a period of six months at the end of 
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which they are confirmed subject to their work record 
being found satisfactory." 

I 

2.3. During evidence, the Committee asked the reasons for 
stopping direct recruitment in Class I posts. The representative of 
the Life Insurance Corporation of India has stated that as a result 
of a reference made before the National Industrial Tribunal in the 
matter of proper promotion procedure, the Life Insurance Corpora-
tion had agreed to discuss the rules regarding pomotion with the 
employees' associations which were parties to the proceedings before 
the Tribunal. The employees' associations had raised a demand that 
the Life Insurance Corporation should stop direct recruitment and 
pro-vide for promotional opportunities to a large number of young 
and qualified employees marking their time for promotion, the bulk 
of whom had passed the professional examination also. In response 
to this demand, on an experimental basis, the Corporation had agreed 
to stop direct recruitment to the cadre of Assistant Administrative 
Officers which was the starting point in the Officer erade, under a 
settlement dated the 15th October, 1971. The agreement would ex-
pire in December, 1974. The representative of the Life Insurance 
Corporation has added that direct recruitment to Class I posts has 
now been stopped and that in the last recruitment held in the year 
1969, 25 candidates were selected, of which five were from Scheduled 
Castes and Scheduled Tribes. He has further stated that under the 
existing rules, Scheduled Caste and Scheduled Tribe employees in 
employment in Class III posts will be able to compete for promotion 
through normal channels as also through competitive examination. 

2.4. The Committee enquired whether it was specifically put to 
the Employees' Associations that the constitutional prOvisions for 
the Scheduled Castes and Scheduled Tribes in the matter of employ-
ment had to be safeguarded and that there could not be any bar on 
direct recruitments of Scheduled Castes and Scheduled Tribes to 
Class I posts. The Chairman, Life Insurance Corporation of India, 
has stated that these questions were not specifically put to the Em-
ployees' Associations. 

2.5. During evidence, the Committee desired that a copy of the 
agreement reached by the Life Insurance Corporation of India- with 
the employees' associations regarding ban on direct recruitment to 
the cadre of Assistant Administrative Officers might be furnished. 
The Ministry of Finance have furnished a copy of the Memorandum 
of Settlement in the matter of Promotion Procedure applicable to 
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lClass III and Class IV employees of the Life Insurance Corporation 
'Of India. The terms of the settlement inter Be are as follows: 

\ 

"(i) Mode of Promotion: All vacancies to be filled by promo-
tion during the financial year will be declared in advance 
once every year 'before selection for promotion to ~uch 
vacancies is made. 

:Selection of candidates for promotion will be made in accord-
ance with the eligibility conditions and the criteria for 
selection laid down hereinafter on the basis of the recom-
mendations made by the appropriate Promotion Committee. 

'The Promotion Committees will be duly constituted for this 
purpose in accordance with the provisions of the LlC of 
India (Staff) Regulations, 1960: 

:(ii) Promoting A'I1thority: Promotion to the cadre of Assistant 
Administr,ative Officers with the exception of those who 
may be promoted through competitive examinations shall 
be made by the competent authority on Zonal basis. Pro-
motion to the cadre of Assistant Administrative Officers 
through competitive examinations shall be made by the 
competent authority on an all-India basis . 

. All promotions in Class III and Class IV shall be made by the 
competent authorities on a Divisional basis . 

..(iii) Ranking List: As soon as the number of vacancies is 
announced, selection for promotion to fill these vacancies 
will be taken on hand and a ranking list showing the 
names of the employees selected for promotion will be 
finalised within a period of three months and published. 
The ranking list shall contain the names of the employees 
selecte4 ,for proplotion equal to the number of vacancies 
plus' 20 per cent ~r exigencies. Candidates who have not 
b~en offered promotions during the year shall continue to 
remain on the ranking list. 

'(iv) Competitive examin~tion: ~ scheme of competitive exami-
natipn will be introduced for promotion to the cadre of 
Assistant Administrative Officers on an experimental basis 
in lie~ of direct '~ruitment. This scheme will continue 
to remain in force ~or the period of this agreement, at the 
end of which the scheme may be discontinued if the 
experience is not fourid satisfactory. Direct recruitment 
to pos;ts req~,iring technical qualifications or skill such as 
Actuar~es, Chartered Accountants, Engineers and Archi-
tects will, hoWever. continue. -

3 II2 LS-! 
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(v) SupeTintendents: Subject to the transitional arrangement 
in the manner hereinafter laid down, all the existing. 
Superintendents shall be placed in the cadre of Assistant 
Administrative Officers." 

2.6. During evidence, the Chairman, Life Insurance Corporation 
of India, has stated that there are four categories of posts, viz. 
Classes I, II, III and IV. 

He has further stated: 

"Class II are development officers and Class I are like any 
other Class I Government servant. Class III are assis-
tants and clerks. There are two promotions to Class I: 
One is Assistant Administrative Officers, who are promot-
ed from Class III. The other Class I is: Assistant Branch 
Managers, that is the development side of it. Recruitment 
to Assistant Administrative Officers used to be by direct 
competition, written test and interviews. Now it is pro-
motion from Class III. Class II Development Officers are 
a category by themselves and they are promoted as Assis-' 
tant Branch Managers. Recruitment to Class Il, Deve-
lopment Officers, is from the agents only." 

The representative of the Ministry of Finance has added: 

"If for some reason direct recruitment to Class I is completely 
stopped, we would have the question of the impact on the 
recruitment of Scheduled Castes and Tribes specifically 
examined and take suitable steps. We will refer the 
matter to the Home Ministry." 

2.7. in reply to a question, it has been stated by the Chairman, 
Life Insurance Corporation of India, that any agreement entered 
into by the Life Insurance Corporation of India with any association 
does not require the concurrence of the Home Ministry. In reply t()t 
another question, the representative of the Ministry of Finance has-
stated: 

"There was never any rule in the Life Insurance Corporation 
of India for direct recruitment or against direct recruit-
ment. From 1956 to 1961, all Class I appointments were 
by promotion from Class III. Only in 1961, for the first 
time, they tried the idea 9f direct recruitment. For some' 
reason or other, it was stopped. But the main point is 
whether this decision to discontinue direct recruitment 
would affect the interests of the Scheduled Castes and 
Tribes. Supposing we want 50 Class I officers. Whether 
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they are appointed by promOllDn Or by direct recruitment, 
in either case, the reservatiOD granted by the Home Min-
istry will apply." , 

2.8. The Committee enquired ,whether the Scheduled Castes were 
appointed in the vacancies reserved for Scheduled Tribes and vice 
versa when suitable Scheduled TribelCaste candidates were not 
available. The representative of the Life Insurance Corporation of 
India has replied in the affirmative. In a note furnished to the 
Committee, it has been stated that statistics are not available in the 
Life Insurance Corporation of India to indicate the number of Sche-
duled Caste candidates appOinted in vacancies reserved for Sche-
duled Tribes and vice versa during the year 1971. 

2.9. The Ministry of Finance have stated in a note furnished to 
the Committee that direct recruitment in Class II posts has been 
stopped since September, 1967 due to the following reasons: 

"The Corporation's experience of direct recruitment to the 
Development Officers' cadre in the past had not been very 
happy and the performance of a number of Development 
Officers so recruited was subsequently found to be below 
par. Furthermore, the Corporation has recently agreed to 
absorb on the administrative side in suitable posts such of 
the Development Officers as are not found successful in 
the fieid. It is in the background of this decision and the 
past experience that the Corporation has decided not to 
have recourse to direct recruitment of Development 
Officers. 

The Corporation now allows direct recruitment to the Deve-
lopment Officers' cadre on a limited scale. Such recruit-
ment is generally restricted only to Agents, as one of the 
essential conditions for appointment as Development 
Officer is adequate sales experience as a Life Insurance 
Agent. Having regard to the nature of j-ob, viz., selling 
life insurance policies it was felt that only those persons 
who are familiar with insurance business would prove 
suCcessful." 

\. 2.10. The Committee asked about the constitution and status of 
the Federation of Insurance Institutes which conducted classes for 
the candidates taking technical examinations for the purpose of 
increments and promotions in Life Insurance Corporation of India. 
'The Additional Secretary, Ministry of Finance, has stated: 

"This was founded in early fifties by persons working in insu-
rance industry on the lines of Chartered Insurance 
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Institute of London, because the feeling was that we 
should not depend upon examinatjon held in London but 
must have our own institute. 'l'h.ere aI:e local centres. 
There are various persons interested. in the dissemination 
of insurance knowledge and education. They hold classes. 
It is joint effort of persons interested i.n insurance educar-
tion.. All of them join and do it voluntarily. It is not a 
profit making body." 

2.11. The 'Chairman of the Life Insurance Corporation of India 
has stated: 

"It is not Government or quasi-Government body. The erst-
while Insurance had started the examination body aIld 
anybody can go and there is no restriction. Reservation 
of posts -does not arise. There are some evening classes; 
some LIC people go and give lectures; anybody can go; 
reservation does not arise. It is a private body like a 
school and anybody can join it." 

2.12. The Ministry of Finance have furnished the following 
constitutional and organisational set up of the Federation of 
Insurance Institutes, Bombay: 

"(i) Object: (a) To provide and maintain a central organisa-
tion for promotion of efficiency, progress and general 
development amongst persons engaged or employed in in-
surance and wishing to make insurance a career with a 
view not only to their own advantage but also to render 
the conduct of insurance business more effective, safe and 
scientific thus justifying confidence of the employers and 
the insuring public. 

(b) Promotion, development and spread of insurance 
education and training. 

(c) The Federation's syllabus provides for teaching in 16 
subjects and awards diplomas in Associateship and 
Fellowship. 

(ti) Council and Board of Education: (a) The governing 
council comprises elected representatives of Corporate 
Members (general insurance companies and Life Insurance 
Corporation of India) and Associated Institutes. 

(b) Board of Education appointed by the Council lays 
down and carries out educational policies and pro-
grammes. 

(iii) Admission: (a) Any member of the Ass~ciated Institute 
(Federation has no direct individual membership) who 
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has puled SSC or equivalent examination andlor is en-
gaged in insurance is eligible for admission to the diploma 
courses. 

(b) Oral tuitions and liberary facilities are provided by 
Associated Institutes to their members. 

(iv) Financial Sources: (a) Membership fees. 

(b) Examination entry fees. 

There are no outside agencies supporting the Federation finan-
cially or otherwise." 

2.13. The Committee enquired why a private body should be 
given the facility of influencing employment and service conditions 
in the Life Insurance Corporation of India. The Additional Secre-
tary, Ministry of Finance has said: 

\ 

"It has never arrogated to itself anything of that sort. It is 
purely an examining body. They examine persons. They 
award certificate. That is all. Anybody can go and get 
it. What happens later is the concern of the candidate and 
his employer. The Institute does not concern itself with 
such matters." 

2.14. In reply to a question, it has been stated: 

"Allover the world, whether it is in England or USA or 
Australia, these insurance educational bodies are run by a 
band of voluntary workers. In fact, persons who are 
willing to do hard work-they may be in LIe or even they 
may be Governmentserva!1ts or they 'may be retired pro-
fessors-hold the classes in the evening and'teach students, 
all for love of work and there is no piyment made for 
this. This is tbesystem prevailing allover the world. '. • • '* 

All of them will be taking this examination. They would be 
either employees of Life Insurance Corporation 0-': the 
General Insurance. We want our people'to work in these 

'institutions; because we take' petsOlls 'from the general 
list also, 'these persons' shotildrequi:re some technical 
knowledge also but -On' voluntary basis. 'Some officers 

:from Insurance Side, some 'professers' and Scholars all of 
'them go and give"lectures _and conduct classes, etc. -Those 
'persons who take advantage of this' fa'CiIity are doing sO 
purely on voluntarybasis.:Lam:not in a position to give 
the exact number of SCIST persons who are-taking this 
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advantage but I can say that it is on purely voluntary 
basis. 

A certificate is given for passing the examination. It is not 
given for having attended the classes or having paid the 
fees. It is a written examination which is completely 
personal. If he passes the examination, he gets a certi-
ficate. So there is no question of just attending classes 
and getting a certificate. The examinations are conducted 
all over India." 

2.15. The Ministry of Finance have stated in a note that the 
Corporation has recognised the examinations conducted by the 
following institutions for the purpose of granting special increments 
and eligibility for promotions: 

(i) The Federation of Insurance Institute, Bombay; 
(ii) The Chartered Insurance Institute, London; 

(iii) The Institute of Chartered Accountants of India; 
(iv) The Institute of Costs & Works Accountants of India; 
(v) The Institute of Actuaries, London. 

2.16. The Committee have noted that the Employees' Associations 
had raised a demand following a reference before the National Indus-
trial Tribunal that the Life Insurance Corporation of India should 
stop direct recruitment to Class I posts and provide for promotional 
opportunities to their own employees who possessed requisite pro-
fessional experience and that as a result of this demand the Cor-
poration had agreed, as an experimental measure, to stop direct 
recruitment to the cadre of Assistant Administrative Officers (Class 
I posts) and also Development Ofticers(Class IT posts) under a 
settlement dated the 15th October, 1971 with the Employees' Associa-
tions. The agreement would be valid tin December, 1974. The Com-
mittee had enquired from the representative of the LiIe Insurance 
Corporation of India, during evidence, whether it was specifically 
put to the Employees' Associations that the Constitutional provisions 
for the Scheduled Castes and Scheduled Tribes in th~ matter of 
employment had to be safeguarded and that there could not be any 
bar on direct recruitment of Scheduled Castes and Scheduled 'Tribes 
to Class I posts. The Committee had understood from the represen-
ative of the Life Insuranee ~rporation that these questions had not 
been speci&cally put to the Employees' Associations. The Committee 
had also asked the representative of the Life Insurance Corporation 
of India whether the agreement with the Employees' Associations 
had been discussed with the Ministry of Home Aftairs before finali-
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:sation. The Chairman of the Life Insurance Corporation of India 
had stated that any agreement entered into by the Corporation with 
3ny association did not require the concurrence of the Home Min. 
-try. The representative of the Ministry of Finance had, however, 
'Stated during evidence that whether appointment was done by pro-
motion or by direct recruitment, the reservations granted by the 
Home Ministry would apply. 

2.17. The Committee regret to note that the Life Insurance Cor-
porati;'n has stopped direct recruitment to Class I (Assistant Admi
nistrative Officers Cadre) posts as per the agreement with the Em-
ployees' Associations. They also regret to note that the direct re-
cruitment to Class n (Development Officers Cadre) posts has beell 
fitopped. This arrangement has depriVed Scheduled Caste and Sche-
du~ed Tribes candidates to join Class I and Class II posts in the Life 
Insurance Corporation of India. The Committee do not agree with the 
views expressed by the representative of the Life Insurance Corpora-
tion of India that under the existing rule Scheduled Caste and Sche-
'duled Tribe employees in Class III posts will be able to compete for 
lIromotion through normal channel as also through the competitive 
-examination, as the actual number of Scheduled Caste and Scheduled 
Tribe employees in Class 01 posts is insignificant. 

2.18. The Committee would strongly urge that before any agree-
ment of this nature is concluded with the Employee's Associations, 
the concurrence of the Ministry concerned should invariably be ob-
tained and a detailed study should be made before hand so as to as-
certain its possible impact on the recruitment of Scheduled Castes 
-and Scheduled Tribes in the organisation. 

2.19. As regards the present agreement, the Committee would 
.urge that the Management of the Life Insurance Corporation of 
"India should immediately initiate negotiations with the representa-
tives of the Employees' Associations with a view to amend or revise 
the Agreement which prevents the Life Insurance Corporation of 
India from providing for reservations fOr Scheduled Castes and 

'Scheduled Tribes in direct recruitment. The Committee would like 
to ~informed of the results of such etlorts. 

2.20. The Committee note that direct recruitment to Class n 
posts (Development Officers Cadre) has been stopped and the staff 
agents are otlered these posts. The reason advanc~d for such a 
-course is that the performance of a number of Development Officers 
'(Class n Officers) recruited earlier was below par. In the opinion 
of the Committee, it is not a valid reason as this argament may be 
:advanced in respect of all recruitments made throughout the country. 
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2.21. The Committee recommend that direct recruitment ;:to. 
Class I (Assis_at Administrative Ofticers Cadre) . and Class U 
(Development Officers Cadre) posts should be restarted so that ~he 
Scheduled Caste and Scheduled Tribe candidates become entitled 
to be selected OR the basis of the percentages of the vacancies reser-
ved for them in all direct recruitments. 

2.22. The Committee suggest that the Life "Insurance Corporation 
of India should devise a sc:hemeby which it may select Scheduled. 
Caste and Scheduled Tribe candidates and give them trainmg as in-
surance agents so that they may become eligible fOt' appointment as 
Development Ofticers. 

2.23. The Life Insurance Corporation of Ind~ashould also main-
tain statistics of the numbers of Scbedu~edCastes and Scheduled 
Tribes working as ins~rance agents for it and include this informa-
tion in its annual reports. 

2.24. The Committee note that the Federation of InsurBDCe Insti-
tutes, Bombay, has been recognised to conduct classes for the candi-
dates taking examinations for the purposes of' increments and promo-· 
'tions in Life Insurance CorpOration of India. This Institution also 
examines candidates and awards certificates to them; While Commit-· 
tee appreciate the need for such an institute, they would suggest that 
the Life Insurance Corporation of India, in co-operation with General' 
Insurance, should set up such training 'institutes inevery·.zone of the 
Life Insurance Corporation of India and provide for the prescribed' 
reservations for Scheduled Castes and Scheduled Tribes in the ad-
missions to those institutes. 

B. Concessions/Relaxations 

2.25. The Ministry of Finance ha,ve furnished to the Committee a' 
note describing the concessionslrelaxations provided to the Scheduled' 
Caste and Scheduled Tribe candidates by the Life Insurance Cor-
poration of India, which is as follows: . 

"(i) Candidates applying for direct recruitment for Class III 
posts have to give an applica.tion fee aiRs. 21-. This fee 
has been reduced to 50 paise in the case of Scheduled 
Caste and' Scheduled Tribe candidates. 

(ii) The upper age limit in the case, of candidates belonging 
to 'other 'communities for appointment in the Corporation' 
is.25 years. This upper age limit is relaxed by 5" year-s in' 
the case of Scheduled Caste anel Scheduled 'Tribe candi;"· 
dates. 
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(iii) The minimum marks at the SSCJlnterlDegree examina-
tions required under the recruitment rules are reduced 
by 5 per centin the case of Scheduled CastesfTribes candi-
dates. 

(iv) At the pre-recruitment test also, minimum marks for 
eligibility for interview are again 5 per cent less than 
for other candidates, viz., 45 per cent in English and I or 
Arithmetic as against the requirement of 50 per cent for 
others. 

(v) The minimum qualifying marks at the interview are also 
only 45 per cent for candidates belonging to Scheduled 
Castes or Scheduled Tribes as against the requirement of 
50 per cent for others. 

(vi) Reservations where recruitment is on an All-India Basis: 
(a) Scheduled Castes: .15 per cent of the posts reserved 

• where recruitment is made by open competition. (b) 
Scheduled Tribes: 71 per cent of posts reserved both for 
recruitment by open competition and for recruitment 
otherwise than by open competition. 

(vii) Reservation jor recruitmen,t to posts pertaining to Class 
III & IV: Reservation on the basis of lOO-point roster. 

(viii) Where promotion is on an All-India basis to apply the 
increased percentage of reservations to promotions, viz., 
15 per cent in the case of Scheduled Castes and 71 per 
cent in the case of Scheduled Tribes. 

(ix) Unfilled vacancies are carried forward to three subse-
quent recruitment years. 

(x) Employees belonging to Scheduled Castes and Scheduled' 
~ibes are given in the matter of promotion by selection 
on an All-India basis, one grading hiigher than the grad-
ings otherwise assignable to them on the basis of their 
record of service." 

"' 2.26. The Committee enquired whether the Scheduled Castel 
Scheduled Tribe DevelopIrient Officers' were given one grading 
higher at the time of promotion to ClaSs I ''Posts: 'The -Chairman of 
the -Life Insurance Corporation has replieO in affirmative. He has 
added: 

"Those persons who come from within the zone of eligibility 
are interviewed. -If an employee's basic salary has: 
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reached a particular point in the time scale, if his Del'-
formance in the last two years is good., and working 
record is good, he is supposed to be coming within the zone. 
All those who come from within the zone of selection are 
called for interview and they are appointed on the basis 
of interview." 

2.27. Asked to state whether the Scheduled Caste I Scheduled 
Tribe candidates were called for interview on the basis of a relaxed 
standard, the Chairman, Life Insurance Corporation, has quoted the 
following directive: 

"If within the zone of consideration there are any Scheduled 
Caste or Scheduled Tribe employees, those amongst them 
who are considered unfit for promotion by the depart-
mental promotion committee will be excluded from consi-
deration. Thereafter, the remaining Scheduled Caste 
and Tribe employees will be given by the Departmental 
promotion committee· one grading higher than t~ 

grading otherwise assignable to them on the basis of 
their record of service. If any Scheduled qaste or Tribe 
employee has been categorised by the Committee on the 
basis of antecedents and length of service as 'good', he 
will be categorised by the Committee as 'very good'. 
Likewise, if any Scheduled Caste or Tr\be candidate is 
categorised "very good" on the basis of record of service, 
he will be re-categorised by the Committee as 'outstand-
ing'." 

2.28. The Committee pointed out during evidence that in the 
written note furnished to the Committee it was stated that the 
Scheduled Castel Scheduled Tribe employees were given one grad-
ing higher in the matter of promotion by selection on all-India basis 
and enquired whether this concession was not available in promo-
tions otherwise than on all-India basis. The Chairman, Life Insur-
ance Corporation, has said: 

"If I may elaborate the procedure a little, regarding Class m 
posts, the promotions are done by Divisional Officers. 
For Class I, they are done on all-India basis. But the 
interviews, etc. are conducted in Zonal Offices. When we 
say all-India. basis, it is not that people from all over India 
come to a particular place. The interviews are conducted 
by local headquarters." 

2.29. In reply to a question, the Chairman, Life Insurance Cor-
.,aration, has stated that promotion to Class I posts is on all-India 
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basis. In the case of Class III posts, it is on divisional and zonal 
'basis. 

2.30. The Committee asked whether the Scheduled Caste and 
Scheduled Tribe candidates were interviewed separately lIB per 
'orders of the Government of India on the subject. The Chairman, 
Life Insurance Corporation of India, has replied: 

"They are not interviewed separately. The procedure for 
employment is laid down in the Staff Regulations and the 
recruitment procedure framed by the Corporation. Simi-
lar is the case for promotion. It is, therefore, not possible 
to lay down a separate procedure for selection of candi-
dates belonging to Scheduled Castes and Scheduled 
Tribes." 

2.31. On the suggestion of the Committee, the representative of 
the Life Insurance Corporation of India has agreed that in future 
the Scheduled Caste I Scheduled Tribe ca.ndidates will be interviewed 
separately from others as provided in the Government of India 
orders on the subject. 

2.32. The Committee regret to note that the Scheduled Caste and 
Scheduled Tribe candidates have not hitherto been interviewed se'j)a-
-rately from others as per the Government of India orders on the sub-
ject. The Cominittee desire that the Government of India Orders on 
the matter should be strictly followed by the Life Insurance Corpora-
tion of India and the interviews of the Scheduled Caste and Sche-
duled Tribe candidates should be held on a day or sitting of the 
Selection Committee other than on which general candidates are 
interviewed so that the Scheduled Caste and Scheduled Tribe candi-
dates are not judged in comparison with general candidates and the 
Interviewing Authority fRom is! are prominently aware of the need 
for judging the Scheduled CastefTribe candidates by the relaxed 
standards. 

! 
C. Staff Strength and Shortfalls 

2.33. At the instance of the Committee, the Ministry of Finance 
have furnished the employment position of the Scheduled Castes 
and Scheduled Tribes before the adoption of the reservation orders 
by the Life Insurance Corporation of India. The following state-
ment shows the total number of employees and the, number of 
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Scheduled Castes and Scheduled Tribes amongst them as on the 31st 
March, 1964: 

Classification of Postsl Service Total on Number of 
31St March, 

1964 Sch. Castes Sch. Tribes 

No. % No. % 

I 2 3 4 5 6 

---_. 
Permanent 

Class I-Officers 2,751 3 0.11 0'04 
Class II-Development Officers 8,585 IS 0'17 7 0·08 

Class III-Supervisory & Clerical 
Staff . 31,.416 152 0'48 13 0'54 

Class IV-Sub-staff (including 
sweepers) 6,.409 627 9'78 35 0'54 

Temporary 

Class I-Officers 

Class II-Development Officers 

C_ Ill-Supervisory & Clerical 
Staff . 208 

Class IV-Suborclinate Staff 
(including Sweepers) 256 13 5'07 

2.34. The total number of employees (Class -Ito Class IV posts) 
recruited and the number of Scheduled Castes and -Scheduled. Tribes 
respectively -among them since 1965 is asiollows: 

----------------------------------------------------
Category 

Year 1965-66: 

Class I . 

-a.., II 

Total No. 
of vaeanaes 

filled 
during 

the ,ear 

2 

iro 

Number of 
·s7Castes 

appointed 
during 
the year 

3 

5" 

Number of 
'SfI'ribes 
appointed 

during 
the year 

4 
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I Z 3 4 

Class III 913 6* 

Class IV 383 53* 
rear 1966-67 

Class I ,- 119 6· 

Class II 198 z~t 

Class· III 1036 1* -
Class IV 457 lIa,· 

Year 1967-68 

Class I 113 

Class II 95 

Class III. SS5 SO 4 
Class IV %93 15Z 8 

Year 1968-69 

Class I ZI I I 

Class II 

Class III :;47 33 5 
Class IV 109 37 4 

Year 1969-70: 

Class I Z7 3 I 

Class II 

Class III 626 56 7 
Class IV Z3Z 53 4 

Year 1970-71 

Class I 18** 

Class II z8*·* 

bass III UZ4 161* 

Class IV 417 100· 

Year 1971-12: 

Class I . 



I 

Class II 

Class III 

Class IV 

24 

Z494 

500 

3 4 

10 

14 

2.35. In reply to Unstarred Question No. 1643 in Rajya Sabha on' 
the 19th December, 1972, the Deputy Minister of Finance gave the· 
figures of the total number of employees in Class I to Class IV posts· 
in Life Insurance Corporation of India and the number of Scheduled 
Castes and Scheduled Tribes amongst them as on the 31st March,. 
1972. These figures are as follows: 

Classification of posts/service Total on Number of 
31st March 
1972 Scheduled Csstes Sch. Tribes 

No. % No. o/. ,0 

--------~---------
I 2 3 4 5 6 

Permanent 

Class I-Cfticers 3641 3 0'08 0'03 

Classll-Development Ofticfrs' 7900 17 0'22 

Class III-Supervisory & 
Clerical Staff 34897 554 1'59 37 O'II 

Class IV-Sub-staff (inCluding 
Sweepers) 7166 1013 14'14 78 I'ZI 

Ttmporary 

C.ass I-Officers 

C.ass II-Development Officers 

(,Jass III-Supervisory & Clerical 
Staff . 616 I 0'16 0'16 

Class IV-Sub-Staff (including 
Sweepfrs) 43 10 z3'z6 I Z'33 

·This figure includes candidates belonging to Scheduled Tribes aIso. 

"Recruitment of Chartered Accountants-no application frem Scheduled Castes or 
Scheduled Tribes. . 

• ... Direct recruitment stopped since September, 1967. These vacancies are filled by 
promotion frem Staff ~nts. 

N I:! : S!pl'at~ figues in re&p~ct of Sweepers ana as cavangers arenot~avaiIable •. 
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.2.36. The Committee asked during evidence the reasons for the 
ll1easure .representation of Scheduled Castes and Scheduled Tribes 
ill the servi(!es 6f the Life Insurance Corporation of India. The 
Chairman of the Life Insurance Corporation of India has replied: 

"Fairly substantial portion of the employees of the Corpora-
tion are those whose services were transferred to the 
Corporation under the LlC Act of 1956 on nationalisation. 

:It was npt the practice of the erstwhile Insurance to 
allow reservation for Scheduled Castes and Scheduled 
Tribes. Sufficient number of suitable candidates did 
not either apply or they did not pass the pres-
cribed tests for recruitment. A number of them 
resigned after entry into service for better opportu-
nities outside. I am very grateful to the Committee 
which met us at Bombay. They asked a question as to 
why is it that this is happening. It gave us an opportu-
nity to make a study and we made a study in one of our 
divisional offices. I will give you the example of Bom-
bay Divisional Office where we conducted a study and I 
will tell you as to what the results were. In one case, 
the number of posts to be filled up was 205. The num-
ber of candidates eligible candidates of the Sche-
duled Castes was 310 and of Scheduled Tribes was 
26. There were 3160 persons of the remaining categories. 
Then, Sir, out of these 310 persons, who were eligible, 
only 2·20 appeared for the test. Ninety were absent. 
The number of successful candidates at the test was 22 
and the number called for interview was 22. The num-
ber present at the interview was 16. Six did not come 
for the interview. The number absent from the inter-
view was six. The number selected for appointnlent was 
15 and one was kept in the waiting list. Why I am quot-
ing these figures is because the Committee pointed out 
whv we have not looked into these matters and when we 
looked into these matters, we found that whereas 310 
candidates were eligible for appearing in the test, only 
220 appeared and out of the 22 persons who were succesS-
ful in the test, 16 came and all the 16 were selected. For 
this, one of the reasons adduced was that because they 
were eligible, they must halVe got offers from other places 
also. That is the one conclusion that we can arrive at."· 
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2.37. In. re~ly tp a qu.estion, the Chai~~an..qf t4e l"ifefnsurallce 
Corporation has st~ted tna~ . be piq~ses to_ wJ,'ite !e.s. ~all ca:ndh. 
.dates who did n~t. ap~ar f9r ~tlinw!"'1eY{, unde~eertifi.cate of 
posting, enqUiring the reasons. for not al?pe~ring for thtt testjinter~ 
view. The replies sent by such candidates would enable them to 
find out the reasons why the candidates did not appear for test I 
interview. 

2.38. In reply to andther . Q1JeStion, the ~~~rman of the Life 
Insurance Corpora.tion has stated that the intEtrviElw ~ards were 
sent to the candidates at least ten days before t,h.e date of: interview. 
No complaint had been receivoo. by the Life Insurance Corporation 
from any candidate about the non-receipt of the interview cards. 
If any candida·te had complained that he did not receive the inter-
view card, that candidate would have been interviewed at a later 
date. In reply to a query, it has been stated that CastelTribe 
identity of every candidate is kept secret. 

2.39. In reply to a· further question, the Chair~an. ~ife Insur-
'ance Corporation of India, has stated that duri~g 1970:-71) 18 Char-
tered Accountants were appointed ill Class l posts and 28 Develop-
ment Officers in Class II posts. None. among them was from the 
.Scheduled Castes I SCheduled Tribes. He has added: 

"These Development Officers are recruited f!'oJn persons who 
m·ve been werking as agents. The Development Officers 
are those persons who are trained as Salesmen, who have 
first to work in the field, Their job is to go and select 
and appoi~t agents, go o~t in the field and work with 
them and try to develop the organisation. So, this is the 
specialised type of job. Therefore, per~s who have to 
be ~ppointed to lhis class, baye ~ntiaJly got an exper-
ience of salesmanship behind t~m before they are 
appointed. After 1969, we have been (:onsistently follow-
ing this policy. We shall only appoint those persons as 
Develop~t Officers who have worked as agents. Out 
of ll24 Class III employees 167 per,sODS were appointed 
from Scheduled. Castes IUld Scheduled Tribes. The break-
up is: 149 from Scheduled Castes and 18 from Scheduled 
Tribes." 

2.40. The Committee desired to know the number. of Scheduled 
Castes and Scheduled Tribes ~mongst the staff age1).ts ... The Chair-
man, Life Insurance .CorpOration., has stated th{lt a staff agent is a 
Class III or Class IV emplpyee of the Life In:;llu:ance Corporation, 
who, in his' spare time, dOes' agency work and gets a commission 



27 

for it in addition to his usual salary as an employee. There are 
about 5,000' employees who are working as agents. Class II em-
ployee are not allowed to do insurance business. He has added that 
on the administrative side, the promotions are from Class III to 
Class I posts and on the development side it is from Class II to 
Class I posts. Class III employees are not promoted to Class II 
posts but to Class I posts. In some cases on requests, Class III 
employees are transferred to Class II posts. As on 31st March. 1972, 
out of 7,900 Development Officers, 17 belonged to Scheduled Castes. 
Promotions to Class I posts are on all-India basis and in the case 
of Class III posts, it is on Divisional and Zonal basis. 

~.41. In a written note furnished to the Committee by the Minis-
try of Finance. it h8.6 been stated that the information regarding 
the number of Staff· Agents belonging to Scheduled Castes and 
Scheduled Tribes and the business given by the Scheduled Castes 
.and Scheduled Tribes is not available with the Life Insurance Cor-
poration of India. 

2.42. On being asked whether the Life Insurance Corporation of 
India intended to make ad hoc recruitment exclusively for Sche-
duled Castes and SchedUled Tribes, the Chairman of the Life Insur-
ance Corporation of India has replied that at present there is no 
such proposal. He has added that in every recruitment held in the 
year uno, a good percenta.ge of Scheduled CastelTribe candidates 
came out successfully. 

2.43. In a note furnished to the Committee, the Ministry of Fin-
ance have stated that the follOWing remedial measures have heen 
taken by the Life Insurance Corporation of India to augment the 
intake of Scheduled Caste!Scheduled Tribe employees: 

\. 

,. (i) Administrative instructions have been issued to the 
offices of the Corporation to strictly adhere to the instruc-
tions in the matter of reservation of posts for Scheduled 
Castes ana. Scheduled Tribes. For this purpq:;e detailed 
adviCe has been given which should ensure adequate 
representation to the communities provided sufficient 
number of them qualify for ri!>pointment even after 
aHowinll relaxations on various counts. 

(ii) Wide publiCity is given by inviting applications through 
important local dailes. Also notifications are given to 
the employment exchanges. 

(iii) With a view to improving the chances for employment of 
the candidates belonging to Scheduled Castes and Sche-
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duled Tribes, who are otherwise qualified for the reserved 
posts, Government of India have started what are called 
'Pre-examination Training Centres'. Accordingly, Gov-
ernment have undertaken to coach at the centres those 
condidates so that adequate number of candidates belong-
ing to these communities qualify in the Examinations held 
by the Life Insurance Corporation of India for recruit-
ment of various posts. We have advised all our offices to 
intimate in future the vacancies and the probable date of 
examination to the centres tn the respective Divisional 
areas where recruitment is. proposed to be made. We have 
also advised them to forward to these centres speciqten 
question papers so that centres may have guidance as to 
what standard is expected of the candidates. These steps 
have been taken only recently and it is expected that this 
training will ensure that more and more candidates of 
these communities will come out successful. This kind l>f 
training will create confidence in themselves." 

2.44. The Committee pointed ou't that during a visit of one of 
their Study Groups to the Divisional Office of the' Life Insurance 
Corporation of India at Trivandrum, the following was brought to 
their notice: 

"After the issue of the directive of the Central Office in 
January, 1965, only one test was held for recruitment to 
the cadre of Assistants and typists under Class III. As 
a result of' the recruitment test which was held in the 
year 1967 to the cadre of Assistants, 37 candidates were 
called for interview. Out of those, three pe10nged to 
Scheduled Castes and Scheduled Tribes. However, none 
from the ranking list would be considered for appoint-
ment for want of vacancies. The vacancies were said to 
have been filled by employees on transfer from Madras 
Zone." 

.2.45. The Committee enquired whether in view of the position 
stated, it was not considered necessary to hold ad hoc recruitment 
in the Life Insurance Corporation for Scheduled Caste and Scheduled 
Tribe candidates to clear the back-log. The Chairman of t."e Life 
Insurance Corporation of India has said: 

"I wish to assure you that in this particular case, or for that 
matter in any case, no step had been taken to deny a 
~heduled Caste or Scheduled Tribe canilidate by bring-



29 

ing a person from outside. What happem 'n such a vast 
organisation like the Life Insurance Corpuration of India 
which is spread from Assam on the one side to Travan-
core on the other is this. You would appreciate that there 
are employees who have worked for a la;ge number of 
years in the north and who, because of family difficulties 
etc. would like to be transferred to their home-town and 
similarly there may be employees from the north who 
may be working in the south and who may like to be 
transferred to their home-towns. Everyday, we receive a 
large number of stich requests for transfer on compassion-
ate grounds. If there are vacancies there, and if a person 
belongs to that area, then on compassionate grounds, we 
give the transfer it becomes impossible for us to say 'No' 
to him. 

As far as the particular instance which you have mentioned 
is concerned, unless I go into the background, I cannot 
say anything definite. But this kind of requests have 
been coming to us for the last sixteen years for transfer 
on compassionate grounds. 

Regarding the second question in regard to making up such 
a large gap. I hope I have understood your question re-
garing some ad hoc arrangement to be made. It is 
a national policy; not only the L.l.C. but every other 
public sector undertaking and Government Organisation 
will be affected by this. Whatever national policy is 
evolved in this behalf will certainly be followed by the 
L.I.C.,becam:e it concerns not only the LJ.C. but every 
other public sector as well as Government organisation." 

2.46. The representative of the Ministry of Finance has added:-

"I most respectfully submit that the Ministry of Finance in 
the Revenue and Insurance Wing have been in charge of 
only technical aspects of Life Insurance. So far as rec-
ruitment and the policy aspects are concerned, we have 
been the faithful implementers of whatever the Home 

, *Ministry which is charged with the responsibility of im-
plementing the safeguards granted to the Scheduled 
Castes and Scheduled Tribes asks us to do. So, I also 
feel, as my colleague the Chairman' of the L.I.C. feels, 
that this point should be taken ~p with the Home Minis-
try.. You know that we are Government servants and 

"Now . cabinet Secretariat (Departnient of Personnel) 
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we never try to encroach into the domain of some other 
Ministry. " 

2.47. In reply to a question, the Chairman of the Life Insurance 
Corporation of India has stated: 

"We shall see that such a thing does not happen in future, 
and we shall make a note of it and see that in future the 
Scheduled Caste vacancies should be filled up first before 
other things are done." 

2.48. In the following note furnished to the Committee, the 
Ministry of Finance have further explained the position: 

"The transfer of any employee from one office to other 
should not, ordinarily, affect the chances of any Scheduled 
caste or Scheduled Tribe candidate getting employment. 
If vacancy at one place is filled it is created at another 
place, where the reservation is also made. If it is the 
case of excess staff at some place the Corporation cannot 
but effect the transfer for the optimum utilisation of 
existing staff. Although every employee of the Corpora-
tion is liable to transfer from one office of the Corporation 
to another, normally employee3 belonging to Class III and 
Class IV are not transferred from one station to another 
except on promotion to higher cadre. Sometimes, how-
ever such transfers are allowed on humanitarian groundil." 

2.49. The Committee are distressed to note that the representative 
of Sch-eduled Castes and Scheduled Tribes in the services of the Life 
Insurance Corporation of India is, miserably low. They are surpri-
sed. to find that even after the adoption of the reservation orders by 
the Life Insurance Corporation there is no perceptible improvement 
in the recruitment of Seheduled Castes and Scheduled Tribes. From 
the statements made available to the Committee, it is noticed that 
before the adoption of the reservation orders, the percentage of the 
Scheduled Caste Ofticers as on 31 March, 1964 in Class I, II, III, and 
IV posts was 0.11, 0.17,0.48 and 9.78 respectively and the percentage 
·of Scheduled. Tribe Officers in Classes I, n, m, and IV posts was 0.04, 
'0.08, 0.54 and 0.54 respectively. The percentage of Scheduled Caste 
Officers OD the 31st March, 1972, in Classes I. n, m and IV posts was 
'0.8, 0.22, 1.59 and 14.14 respectively. In temporary service, the pre-
centage of· Schedwded· Castes in Class IV posts was 23.26. The Sehe-
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duled Caste staft in Class tv posts includes sweepers also. The per-
centage of Scheduled Tribe Ofticers on the 31st March, 1972, in 
Classes I, II, m and IV posts was 0.03, 0.00,0.11 and 1.21 respec"fively. 
The Committee regret that although recruitments were made in the 
Life Insurance Corporation from year to year after the adoption of 
the resrevation orders but required number of Scheduled Castes and 
Scheduled Tribes were not recruited in the Corporation. The Com-
mittee are perturbed to note the rapid decline in the intake of Sche-
duled Caste and Scheduled Tribe caniddates in the services of the 
Corporation. 

2.59 The Committee are also unhappy to note that knowing the 
poor representation of the Scheduled Castes and Scheduled Tribes 
in the servcies of the Life Insurance Corporation, the Corporation 
does not intend to make ad hoc recruitments exclusively for Sche-
duled Castes and Scheduled Tribes. The Committee would urge that 
in order to make up shortfall of Scheduled Caste and Scheduled 
Tribe employees, the Life Insurance Corporation should make ad 
hoc recruitments exclusively for Scheduled Castes and Scheduled 
Tribes at the earliest possible. 

D. Employment Notices/Advertisements 

2.51. The Committee have been informed vide Para 26 (iii) of 
the Brochure on Reservations for SchedUled Castes and Scheduled 
Tribes in Services (1972) brought out by the Cabinet Secretariat 
(Department of Personnel) that simultaneously with the advertise-
ment, the vacancies should be brought to the notice of "the Sche-
duled CasteslScheduled Tribes organisations as the case may be. 
When doing so, it should be made clear to such organisations that 
their function is limited to advising the Scheduled Castel Scheduled 
Tribe candidates about the recruitment proposed and that it will 
not be for them to recommend or press the names of any indivi-
duals. The candidates should apply to the appointin~ authority 
either c1irect or through the Employment Exchanges, as the case 
may be. 

2.52. During the evidence, the Committee enquired whether the 
vacancies in the Life Insurance Corporation were notified to the 
Departments of. Social Welfare of the St~te Governments as well as 
-the various Scheduled Castes and Scheduled Tribes Associations. 
The Chairman of the Life Insurance Corporation has replied in the 
negative. He has added that before recruitment is' i made, intimation 
is sent to the Regiona} E"'Jlployment Exchanges. In reply to a 
question, the representative of the Life Insurance Corporation has 
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stated that the Divisional Office is the recruiting authority. The 
posts are advertised in the local and the regional newspapers. The 
ady.eriisements are sent to the national newspapers as well. If the 
local Employment Exchanges are not able to sponsor suitable candi-
dates, the local Employment Exchanges refer the vacancies to the 
Director-General of Employment and Training. 

2.53. The Committee enquired whether the exact number of posts 
reserved for Scheduled Castes I Scheduled Tribes was mentioned in 
the advertisements. The Chairman, Life Insurance Corporation of 
India, has stated: 

."The question is, whether We send intimation of the exact 
number of persons that are to be recruited or not. We do 
not, because ours is a growing. organisation and by the 
time we advertise and people begin applying, our needs 
may be more. By the time we start recruiting, our need 
may go up from 100 to 200. If we advertise, say, 'in 1972-
73 the recruitment takes place only next year. 

The other difficulty we are facing is that, supposing we ad-
vertise for 200 posts out of which 30 or 40 are reserved 
for this category, at the time of recruitment we may come 
to the conclusion that we do not want 200 but only 150 
and then the number comes down. It is not possible for 
us to indicate the number because we do not want to be 
accused that we deliberately reduced the number of 
vacancies: All we can do is to give a directive that the 
total percentage of Scheduled Castes and Scheduled 
Tribes may be indicated. For example, last year it was 
decided to recruit 'X' number of people but by the end of 
the year we found that our need was less; that is why the 
exact number is not indicated. But we will in future 
indicate the percentage of Scheduled Castes and Schedul-
ed Tribes." 

2.54. In reply to a question, the Chairman of the Life Insurance 
Corporation of India has said: 

"We could do one thng and that is we would say approximate-
ly the number of vacancies is expected to be 200. Out 
of which 30 are reserved for Scheduled Castes and 15 for 
Scheduled Tribes. If that serves the purpose,' we will 
certainly do that." 

2.55.The' Committee desired to know if the reasons for rejection 
of candidates, if any, sponsored by the Employment Exchanges are 
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communicated to the Employment Exchanges. The Ministry of 
Finance in a note submitted to the Committee have replied in the 
negative. It has also been statEd that so far as the Life Insurance 
Corporation of India is concerned, recruitment is made on the basis 
of established procedure and only those who qualify in the written 
test are considered for selection based on interview. 

2.56. The Committee are unhappy to find the following lapses on 
the part of the Life Insurance Corporation of India in the DUlt-ter of 
employment notices,' advertisements, contrary to the Government of 
India orders on the subject: 

(a) The numbers of vacancies reserved for Scheduled Castes 
and Scheduled Tribes respectively, out of the total num-
bel' of vacancies notified are not indicated in the requisi-
tions sent to the Employment Exchange/advertisements 
published in the newspapers. 

(b) Vacancies are not notified to the Scheduled CastesfTribe,s 
organisations. 

(c) When a vacancy reserved for Scheduled Castes or Sche-
duled Tribes is not filled by a candidate of the concemed 
communities sponsored by the Employment Exchange, 
specific resaoDS therefor are not communicated to the Em-
ployment Exchange. 

2.57. The Commitee desire that the Life Insurance Corporation 
of India should take immediate steps to follow meticuloUSly tile Go-
vemment of India Orders on the subject. 

E. Dereservation 

2.58. The Ministry of Finance have sent the following note to 
the Committee stating the procedure followed by the Life Insurance 
Corporation of India in dereservation of posts: 

\ 

"If sufficient number of suitable candidates eligible for the 
reserved vacancies is not available from the respective 
classes in a particular year even after following the 100-
point roster, such vacancies are treated as unreserved and 
filled by candicates belonging to other communities. Such 
under recruitment in the number of Scheduled Castes 
and Scheduled Tribes is· carried forward upto three subse-
quent recruitment years before the reseryation is ftnaDy 
treated as lapsed. The total number of vacancl~ reserv- . 
ed, including carried forward, should not exceed. 45 . per 
cent. of the vacancies in any year." 
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Appointing authority is the authority which gives find 
orders for the dereservation of a particular vacancy. 

No intimation prior to the de-reservation of the vacancies is 
sent to the Ministry concerned,_ Ministry of Home Affairs 
or the Commissioner for Scheduled Castes and Scheduled 
Tribes for their information." 

2.59. At the instance of the Committee, the Ministry of Finance-
have furnished the following figures of vacancies dereserved during-
the last two years: 

Year 

J97C-71 

o· ___________ _ 

Class of posts 

Class I . 

Class II . 

Class IlL 

Class IV 

Class I . 

Llass II . 

, Class II . 

Class IV 

-------------
Num"er of p~s·s 

deres:rvei 

Nil. 

Nil. 

22 

I 

Nil. 

Nil. 

37 

8 

---------------------, 

, 2.60. The Committee are unhappy to note that a number of vaeaD-
cieswere ·dereserved in Class HI and Class IV posts. The Committee-
feel that in view of the poor representation of the Scheduled Castes 
Bnd Scheduled Tribes in the services of the Life Insurance Corpora-
tion of India, the Corporation sholild explore allp8ssible avenues 
10t'filling the reserved vacancies before dereservation; The Committee 
suggest that; Gefore dereserving a particular vacancy, 'the Employ-
ment, Exchange should be approached again to nominate Scheduled 
Caste, and seheduled 'tribe candidates. The Commltee also desire 
foat l"easons. for dereservation of vacancies 'Should t.eilitimated t~ 
the Ministry of Finance and the Co'mmissioner for Scheduled Ca~tes 
and Scheduled -Tribes for 'their inform.tion. The 'IiUDiher bf vacan-
cies _ de:reserved 'dtirm~, a yearshoullI also be ineluded in Annual' 
Beports of tlie Life Ift$uratice 'Corporatioil of llidia. 
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F. LiaisOn Officer and Complaints CeU 

·2.61. The C6mmittee have been informed that as per orders of 
the Government of India, Liaison Officers are to be appointed in 
each Ministry/Department/Public Undertaking etc. The Liaisor. 
Officer will be specifically responsible for: 

(i) ensuring due compliance by the subordinate appointing 
authorities with the orders ar.d instructions .perclining to 
the reservation of vacancies in favour of Scheduled 
Castes and Scheduled Tribes and other beneJts admissi-
ble to them; 

(ii) ensuring: 

(1) Submission by each appointing authority under the Min-
istry /Department to the Ministry/Department an annual 
statement showing total number of Government servants 
and number of Scheduled Castes and Scheduled Tribes 
amongst them as on 1st January; 

(2) Submission· by each appointing authority under the 
Ministry /De:partment to the Ministry/Department and 
to the Department of Personnel, an annual statement 
showing particulars of recruitment made during the 
calendar year and the numbers filled by Scheduled 
Castes and Scheduled Tribes; and 

(3) Scrutiny and consolidation of the above annual state-
ments in respect of all establishments and services in 
and under the control of the Ministry /Department and 
sending the consolidated statements to the Department 
of Personnel; 

. (iii) Specially watching that cases of suPersession, if any, in 
promotion on the basis of seniority subject to fitness of 
Scheduled Caste and Scheduled Tribe officers in Class I 
iind II appointments are submitted for prior approval to 

\. the Minister or the Deputy Mini~ter .concerned and cases 
involving supersession Class TIl and IV appointments are 
reported within a month to the Minister or the Deputy 
Minister concerned for information. 

(iv) ensuring the extension of necessary assistance to the 
Commissioner for Scheduled Castes and Scheduled Tribes 
• in: thein:vestigation of complaints received by the Com-
missioner- in regard to service m~ers. 
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(v) conducting annual inspection of the rosters maintained in 
the Ministry/Department/Office under the control of the 
Ministry /Department with a view to ensuring proper im-
plementation of the reservation orders. 

(vi) acting al Liaison Officer between the Ministry/Depar!ment 
and the Department of Personnel for supply of other in-
formation, answering questior-s and queries and clearing 
doubts in regard to matters covered by the reservation 
orders. 

Ministries/Departments should set up a Cell within the Ministry/ 
Department under the direct control of the Liaison Officer. The 
functions of the Cell will mainly be to assist the Liaison Officer to 
discharge his duties effectively. 

A note about the activities of the Cell should be included in the 
Annual :Q.eport of the concerned Ministry/Department. 

In offices under the control of each Head of Department also, a 
Liaison Officer will be nominated for work, relating to representation 
of Scheduled Caste and Scheduled Tribes in such offices. The duties 
of Liaison ~cers for offices under such Heads of Departments will 
be similar to those mentioned above, in'respect of offices under their 
-charge." 

2.62. The Committee have been informed that the Ministry of 
Finance (Bureau of Public Enterprises) vide their D.O. letter No. 
2(115) /68-BPE(GM) dated the 18th September, 1969, requested all 
the Ministries to issue a directive containing orders on reservations 
made in favour of the Scheduled Castes and Scheduled Tribes to the 
pubJic undertakings under their control. The Ministry of Finance 
had also forwarded a copy of the draft directive to be issued by the 
controlling Ministries to the undertakings under them. With regard 
to the appointment of Liaison Officers, it has been stated therein: 

" , .... \: 

'~In each undertaking, the officer in charge of administration 
(or any 'other' officer designated for the purpose) will act 
as Liaison Officer in respect of matters relating to repre-
sentation of Scheduled Castes and Scheduled Tribes. He 
will be, specifically 'responsible for-

(i) ensuring the compliance with the orders and instructions 
pertaining to the, reservation of vacancies in favour of 
Scheduled Tribes and other benefits admissible to them 
under this directive. 
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(li) collecting, consolidating and despatching the annual re-
tures relating:to representation of Scheduled Castes and 
Scheduled Tribes. 

(iii) acting as a Liaison Officer between the Undertaking and 
the Ministry concerned for supply of other information, 
answering questions and queries and clearing doubts in 
regard to matters covered by these orders. 

The name of the Liaison Officer appointed for your com-
pany may be intimated to this Ministry. Under the con-
trol of the Liaison Officer. a Cell consisting of suitable 
number of assistants should also be constituted to ensure 
the prompt disposal of the grievances and repr~sentations 
of the employees of Scheduled Castes and Scheduled. 
Tribes. The Cell would mainly assist the Liaison Officer 
to discharge his duties effectively." 

2.63. In a written note submitted to the Committee, the Ministry 
of Finance have stated that the Life Insurance Corporation of India 
has not yet finalised the question of appointing a Liaison Officer 
between the Life Insurance Corporation of India and the Ministry 
of Finance for ensuring due compliance with the orders and instruc-
tions pertaining to reservations for Scheduled Caste and Scheduled 
Tribe candidates. During evidence. the Chainnan of the Life Insur-
ance Corporation of India has stated that there is no formal Liaison 
Officer in the Life Insurance Corporation of India. He has assured 
the Co,mmittee that a Liaison Officer would be nominated by the 
Corporation. He has assured. that if a senior Scheduled Caste/Tribe 
Officer is available in Life Insurance Corporation of India, he would 
be appointed as a Liaison Officer. 

2.64. In a written note furnished to the Committee, the Ministry 
of Finance have stated that no Cell has been set up in the Life 
Insurance Corporation of India to collect the statistical ,infonnation 
re.garding representation of Scheduled eastes in ZonaljDivisional 
Officers. However, a Cell has been set up to collect statistical infor-

,mation regarding all employees, of the Corporation. The function 
and duties of the Cell are to collect information from various centres, 
.collate it and supply information to various bodies, including various 
Departments within the Corporation. This Cell keeps control over 
recruitment and staff strength in each of the offices of the Corpora-
tion. -

2.65. The Committee wanted to know if there was any complaints 
eell iii the Centr~l/ZonalfDivisioeal Offi~ of. thei Life Insurance 
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_ Corporation of India to attend to the complaints and grievances of 
of the Scheduled Caste and Scheduled Tribe employees. The Min-
istry of Finance have stated as follows: 

"No separate cell is set up to attend to the grievances of only 
Scheduled Castes and Scheduled Tribes. However, every 
emp~oyee of the Corporation is entitled to represent his 
grievances in accordance with the procedure laid down in· 
the Staff Regulations, 1960. Whenever any complaints! 
representation''> are received from the employees, they 
are attended to by the Department concerned." 

2.66. The Minis~ry of Finance have also opined that it is not con-
sidered necessary'to set up a separate Cell for Scheduled Castes and 
Scheduled Tribes only. 

2.67. The Committee are UDhappy to note that no Liaison Officer 
has been appointed in the Life Insurance Corporation so. far. They 
hope that a Liasion Officer would be appointed by the Life Insurance-
Corporation without delay. They also trust that as laid down in the 
Govemment of India orders on the subject, a separate Celi will be 
set up in the Life In:;urance Corporation 'to ensure strict compilance 
of iheorders on reservatjr;:;s for the Scheduled Castes and Scheduled 
Tribes and to look into the complaints and grievances of the Sche-
duled Caste and Scheduled Tribe employees. 

G. Maintenance of Rosters 

2.68. The Ministry of Finance have furnished to the Committee 
the following note on the maintainance of R('-~e:,:; by t~1e life Insur-
ance Corporation of India: 

"Direct recruitment to the cadre of Assistant Administrative 
Officer has been suspended since 1969. In 1970, some' 
Chartered Accountants of India were recruited. However, 
there w.as no application from any Schedtlled CastelSche-
,duled -Tribe candidates. Therefore, the question of any 
r.eservation for Scheduled Caste and Scheduled Tribe can-
didates does not arise, for the present. 

As regards Class II. recruitment is generally being made from 
a~ong successful Agents and members of the staff who 
have done good business in the past. The question of any 
reservation, therefore, does not arise. 

As regards recruitment for ClasS III and .Class IV posts attract-
ing candidates from a locality or region, Corporation fol-
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lows 100-point roster and takes into account points reserv-
ed for Scheduled Caste!;! and Scheduled Tribes as shown 
in the roster. For fixing the points, reserved for Scheduled 
Castes and Scheduled Tribes the Corporation has issued 
the following instructions. 

If, according to their normal positions in the final ranking list 
prepared after the interview, candidates belonging to 
Scheduled Castes and Scheduled Tribes obtain less vacan-
cies than the number reserved for them, candidates of 
such Castes or Tribes who have secured lower positions 
but who have qualified. at such examination should be 
selected by the appointing authority to make up the defi-
ciency. 

For example, if there are 40 vacancies of which five are reserv-
ed for Scheduled Castes and two for Scheduled Tribes and 
there are as many as 60 candidates (belonging to all 
castes) who have come out successful at the pre-recruit-
ment test, or exempted therefrom, the procedure of selec-
tion will be as follows. First, all the 60 candidates will 
be interviewed and ranked in the order of merit. Normal-
ly, the first 40 candidates would be selected for appoint-
ment against the 40 vacancies. However, if the first 40 
includes only two Scheduled Caste and one Scheduled 
Tribe candidates, the appointing authority has to go down 
the list beyond 40 to see whether there are any Scheduled 
Caste/Tribe candidates who were interviewed but ranked 
below 40. If there are such candidates, they are to be 
selected for appointment even though their rank may be 
59 or 60. For instance, in the above example, candidates 
ranked 10, 15, 45, 59 and 60 belong to Scheduled Castes 
and candidates ranked 35 and 56 belong to Scheduled 
Tribes, then the Scheduled Caste candidates with ranks 
10, 15, 45, 59 and 60 and the Scheduled Tribes with rank 
35 and 56 will be selected to fill up the five resenTed vacan-
cies reserved for Scheduled Castes and two vacancies re-
served for Scheduled· Tribes. Since tl;l.e to~i number of 
vacancies are only 40 and four cand:dates belonging to 
Scheduled Castes/Tribes who have been ranked below 40 
have been selected to make up the deficiency,it will be 
necessary to drop four candidates (with ranking Nos. 37, 
38, 39 and 40) who belong to other communities who have 
come within the first 40: 

If, even after following the above procedure, it is found that 
all the reserved v8.car..eies are not filled in, then those re-
served vacancies which couldd'D<Jt be filled in by candi-
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dates for whom they were reserved can be treated as un-
reserved and filled by others but, such under recruitment 
should be carried forward to the next recruitment year." 

2.69. The Comrmttee asked, during evidence, whether the Sche-
duled Caste and Scheduled Tribe candidates were appointed strictly 
according to the rosters prescribed under the relevant orders and 
whether such rosters were inspected periodically. The Chairman of 
the Life Insurance Corporation of India has replied in the affirmative 
and has added that it is the responsibility of the appointing autho-
rity to ensure that, as far as possible, rosters are followed. 

2.70. The Committee note that the Life Insurance Corporation of 
India maintains rosters as prescribed under the relevant orders. 

H. In-service Training 

2.71. The Ministry of Finance have furnished to the Committee 
the following note on in-service training for Scheduled Caste and 
Scheduled Tribe employees in the Life Insurance Corporation of 
India: 

"With a view to improving the chances for employment of the 
candidates belonging to Scheduled Castes and Scheduled 
Tribes who are otherwise qualified for the reserved posts, 
Government of India have started what are called 'Pre-
Examination Training' Centres. Government have under-
taken to coach at these Centres, Scheduled Castes, Sche-
duled Tribe candidates so that adequate number of can-
didates belonging to these communities qualify in the exa-
minations held by the Life Insurance Corporation for the 
recruitment of Assistants, Typists, Stenographers, etc. and 
the posts reserved for these communities do not remain 
unfilled. Accordingly, we have advised all our offices to 
intimate, in future., the vacancies and the probable dates 
of ~xamination to the centres in the respective Divisional 
areas where recruitment is proposed to be made. We 
have also advised them to forward to these Pre-Examina-
tion Training Ceritres a specimen question paper so that 
the Centres' may have guidance as to what standard is 
expected of the candidates. 

For new recruits in the cadre of Assistant, there is a training 
programme both practical and theoretical lasting over 
three months during which they are encouraged to be 

conversant with 4he the:Jry of insurance and official pro-
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dure. For the purpose of their theoretical training, the 
trainees are given free of cost some relevant literature. 
While theoretical training is given at the Divisional head-
quarters, practical training is given at the places where 
the trainees are likely to be posted after successful com-
pletion of training. This in-service training is for all the 
recruits in the cadre of Assistants and there is no separate 
such training for Scheduled Caste and Scheduled Tribe 
recruits. Neither there is any other in-service training 
for Scheduled Caste/Scheduled Tribe employees. In view 
of the training referred to above, no need is felt for any 
other in-service training. 

The Corporation 'has recognised some of the technical 
examinations for the purpose of increments and promo-
tions. Employees aspiring for better prospects for 
promotion, take these examinations. Institutions like the 
Federation of Insurance Institutes conduct classes for the 
candidates taking such examinations. These examina-
tions help the employees to get better knowledgt: of the 
insurance industry .. 

So far as Class II (Field) personnel are concerned, to increase 
the efficiency and production capacity, the Corporation has 
been imparting training at the Development Training 
Centre. ' 

There is an Officers' Training .College set-up at Bombay to 
give training to the Officers and Superintendents upto and 
including A.D.M.'s cadre." 

2.72. During the course of evidence, the representative of the 
Life Insurance Corporation of India has stated that all.Class III em-
ployees, after their appointment, are given train4\g f01:.,a period of 
six to tweleve weeks by the Corporation. .'.. '. 

2.73. The Committee asked whether, a:; p~r~rj~r$- of the Ministry 
of Home Affairs issued in Septembe!', 1968, the best among the 
available candidates belonging to Scheduled Castes and Scheduled 
Tribes were appointed to non-technical and quasi-technical Class III 
and Class IV posts and given in-service training to make them profi-
cient in their work. The Chairman, Life Insurance Corporation of 
India, has replied in the negative." The .Additional Secretary, Min-
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istry of Finance, has added: 

"The Department of Personnel is concerned both with Gov-
ernment departments and with public sector enterprises. 
50 far as the public sector enterprises are concerned, the 
directives that the Ministry have been asked to issue 
are contained in a circular issued by the Bureau of Public 
Enterprises. . In that circular it so happens that this 
particular matter which the hon. Member has mentioned 
is not included." 

2.74. The Committee recommend that, as in the ease of Govem-
ment of India Departments, the best among the available candidates 
belonging to Scheduled Castes and Scheduled Tribes should be ap-
pointed to non-technical and quasi-technical Class m and Class IV 
posts in the Life Insurance Corporation of India and given in-service 
training to make them proficient in their work. 

I. Selection/Promotion Committees 
2.75. The Ministry of Finance have furnished to the Committee 

the details of the composition, functions etc. of 5electioniPromotion 
Committees: 

"Following are the Appointing Authorities for recruitment and 
promotions upto the Assistant Administrative Officers post: 

Post: Apponiting Authority 

(1) Class 1- Zonal Manager I Director (Pers.) 
Asstt. Administrative Officer. 

(2) Class II-Divisional Manager 
(3) Class III & IV 

(a) Superintendent-Zonal ManagerlDirector (Pers.). 

(b) Other employees-Divisional Manager. 

Direct Recruitment & Promotions 

All recruitment and promotions shall be made against the 
vacancies in sanctioned posts. 

In making selections and promotions, the appointing authority 
shall be assisted by Committees herein prescribed: 

(i) Posts belonging to Class I':""-Assistant Administrative Offi-
cer-One officer not below the rank of Deputy Zonal Ma-
nager . and two Officers not below the rank of Divisional 
Manager at least 'One of whom will be from the Central 
Office. 
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(ij) PQ.Bts bBlOt1,Q~"I1 oW CJ.u.s ll-O.ge o.meer o~ ttte 1.I>aal 
o 0 office not below the r~ oof -¥sistaat DivisiQaal lQuger 

and two Officers not below the rank of Administrative 
OfJi.e,ers bo81 the 1livisian,al Oftiee. 

(iii) Posts beZoojiw.g to Cl«ss Ill: 

(a) Stiperinteria~hts-::-One Ot'fit:er hot' bi!ww the rank of a 
DiVisitiha1 'M1i.rrlI'~r o'im:d °two "6mcers °riot bel6w the 
rank of Assistant Divisional Managers . 

.(b) Higher Grade Assistants and Section Heads-One 
Officer not below the rank of Assistant Divisional 
Manager and two Officers not below the rank of Admin-
istrative Officers. 

(c) Assistants, Record Clerks and other similar posts-
Three Officers not below the rank of Administr~£ve 
Officers. 

(iv) Posts in Class IV: 

One Officer not below the rank of Administrative Officer 
and two Officers not below the rank of Assistant Admin-
istrative Officers. 

'Provided, however, the appointing authority may nominate on 
the aforesaid Committee additional members, if necessary. 

Promotion shall be based on merit, suitability of the candidate 
for a particular post and seniority, merit and suitability 
may be judged by confidential reports andlor interviews 
andlor examinations. 

Where an appointing authority subordinate to the Corpora-
tion is unable to accept the recommendation of the Com-
mittee it shall record in writing the reasons for disagreeing 
with the recommendation of the Committee and pass such 
orders as it may deem fit." 

"2.76. The Committee desired to know whether any representative 
~f the Scheduled Castes and Scheduled Tribes was included in the 
various Selection I Promotion Committees set up by the Life Insurance 
Corporation of India as per Government of India Orders on the 
3112 LS-4. 
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Subject. . In a written note supplied to the ·Committee, the Ministry 
of Finance have replied in ~he negative. 

2.77. The Committee regret to note that no Scheduled Caste/Tribe 
Officer/Person is included in the SeleciionlPromotion Committees 
set up by the Life Insurance Corporation of India. The Committee 
recommend that the. Government of India orders in this regard 
should be follC)wed by the Life Insurance Corporation of India also. 



CHAPTER m 
PROMOTIONS AND . SUPERSESSIONS 

A. PromotiOIl5 

3.1. In a note furnished to the Committee, the Ministry of 
Finance have stated that for the purpose of promotions, the follow-
ing percentage of posts in reserved for Scheduled Castes and Sche-
duled Tribes: 

Posts filled by promotions (on an AU-India basis): 

ScheduledCastes-15 per cent. 

Scheduled Tribes-71 per cent. 

3.2. The Committee deseired to· know the rules regarding promo-
tion of emnloyees in the Life Insurance Corporation of India. The 
Ministry of Finance have stated. as follows in a written note: 

"So far as Class III and Class IV employees are concerned, 
these are set out in the Memora~dum of Settlement dated-
15-10-1971. So far as the Class II and Class I Officers are 
concerned, selection is based on seniority, merit, suita-
bility and other relevant factors." 

3.3. It has also been stated that the numbers of employees pro-
moted and the numbers or percentages of Scheduled Castes and' 
Scheduled Tribes among them during each of the last three years in 
respect of various categories of posts in the Life Insurance Corpora-
tion are not available. 

3.4. The Ministry of Finance were asked to state the reasons for 
not providing for reservations for Scheduled Castes and Scheduled 
Tribes in the matter of promotions effected on ZoneIDivision-basis, 

"as the case may be. The Minis'try of Finance have stated as follows 
in a written note: . 

"The whole issue of rules regarding promotion was under 
negotiations with the Employees' Associations after the 
Ministry issued the draft directive for compliance in 
regard to reservation of posts for recruitment and reserva-

.- tion -of -posts for promotion. Aft~r strenous negotiations, 
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a Settlement on Promotion Procedure was reached only on 
15th October, 1971. Unfortunately, we have not been able 
to implement this procedure fully in view of the writ peti-
tions filed by some of the einJfkiyees belore three different 
Courts. At the moment the matter is sub judice. How-
ever; all ~s Rave been advised that as and when 
promotions are effected in terms of the Promotion Pro-
cedure not only reservatiotl ill favour of Scheduled Castes 
and Scheduled Tribes should be provided for but also such 
candidates .should ,beal1owed one grade up Ili.arking for 
their work rec~ {i.e. where work reC01'd is 'average' for 
a year, it will be classified as 'above average' whieh is the 
next higher step and so on.)" 

3.5. The CoJllDlittee zeeommend that l'eservation fer Scheduled 
Castes and Scheduled Tribes in the matter of promotion in the ser-
vices of the Life Insurance Corporation of bldia should be made on 
the' ~ame lines as is made in l'esl"'ct of jhe services under the Go-
vernment of India as per the orders on the subject issued by the 
cabinet Secretariat (iDepartment of Personnel) from time to time. 

B. SUpersessiou 

3!S;- The Ministry of Home Affairs in their O.M. dated the 31st 
October, 1969, have stated: 

" .......... Case involving supersession of Scheduled Castes 
and Scheduled Tribes Officers in Class I and II appoint-
ments are required to be submitted for prior approval to 
the Minister or Deputy Minister concerned and cases in-
volving supersession of officers belonging to these catego": 
ries in Class III and IV appointments are required to be 
reported within a month t1l the Minister or Deputy Minis-
ter concerned for information. It has been brought to the 
notice of this Ministry that some eases of supersession of 
Seheduled CastelTribe officers were not submitted or re-
ported to the Minister ,as required under the instructions 
referred to above. It is, therefore, requested that all the 
Ministries and Departments may enjoin on the authorities 
under their control to ensure that the prescribed procedure 
in this rega;rd is ,strictly observed. The Liaison Officers 
who Mw'been nominated in the 'MinistrieslDepartments 
and in the Oiftees under t'he HeadS of'Depart1nents for the 
PUrpdSetif ensurm~ proper ~1iam:e'of the orders're-
lMirrg to" resei"vittion for 'Sehe4tited ~s aftd ,Scheduled 

/ 



47 , 
lbiN. may lIJIeCiaUy .watc» Pl'oper iJlllk!_'Wijan of the 
afora_ orders ill tbe .. under dlfa alIftJe." 

:U. The CQ~ttee deJii'ed to " ~ WMtbttfuU reasons 
..of ~~pn ~e recorded in eaes .eaaeanci :~b ca.ses.lItlNnitted 
to the ~d ·of ,~t01'S or Qu.~ ~m"" tMth9.rMlI· 'l1Ie Minis-
try of F~e ~v~ furnished the followiag BOte: 

''The procedure prescribed fur selection especially in th~ ~~liE!of 
Class III and Class IV employees is that all eligible candi-
dates are ranked in the order of merit by the Promotion 
Committee on the basis of the total marks gained on four 
different counts, viz., seniority, qualification, work record 
and interview. In view of the system of numerical rating 
adopted, there will be little possibility of any conscious 
non-selection and reasons are not separately recorded. 
However, under the procedure it is open to every candi-
date to appeal against his non-selection". 

3.8. The Committee have been informed vide the Cabinet Secre-
tariat (Department of Personnel) O.M. dated the 3rd September, 
1970, that the MinistriesjDepartments are required to send to the 
Cabinet Secretariat (Department of Personnel) and to the Commis-
sioner for Scheduled Castes and Scheduled Tribes by 31st March 
every year a consolidated statement showing the cases of supersession 
of Scheduled Castes and Scheduled Tribes in posts filled by promo-
tion on the basis of seniority subject to fitness during the preceding 
year. 

3.9. The Ministry of Finance have stated in a written note that no 
data are maintained by the Life Insurance Corporation of India in-
dicating the number of Scheduled Castes and Scheduled Tribes super-
seded by others. It has also been stated that the Life Insurance Cor-
poration of India does not furnish annual statements showing details 
of cases of supersession of Scheduled Caste I Scheduled Tribe emplo-
yees in promotion to the Ministry of Finance or to the Commissioner 

, for Scheduled Castes and Scheduled Tribes. 

3.10. The Committee are surprised to find that no data are 
maintained by the Life Insurance Corporation of India showing the 
number of Scheduled Caste and Scheduled Tribe employees super-
seded by other employees. It seems that supersession of Scheduled 
Caste and Scheduled Tribe employees -is treated as a matter of no 
consequence in the Life Insurance Corporation of India. The Com-
m\ttee would urge that proper procedUre should be followed in 
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dealing with cases of supersession of Scheduled Caste and Scheduled 
Tribe- employees and that suehcases should be submitted to the 
highest authorities in the Corporation for approval/information. The 
Ministry of Finance should also obtain annual statements showing 
details of cases· of supersession of Scheduled Caste /Tribe employees 
in promotion. A copy each of such statment should also be sent to 
the Commissioner for Scheduled Castes and Scheduled Tribes for 
his information. Such a course will keep a cheek on supersession of 
Scheduled Caste /Tribe employees in the Life Insurance Corporation 
of India. 



CHAPTER IV 

GENERAL 

A. Housing facilities for Scheduled Caste and Scheduled Tribe 
employees 

4.1. The Committee enquired during evidence, whether the Life 
Insurance Corporation of India offered any special housing facilities 
for Scheduled Caste and Scheduled Tribe employees, especially in 
the lower categories of posts. The Chairman, Life Insurance Corpo-
ra~ion, has stated: 

''We do not distinguish and discriminate between one employee 
and another. When allotment of any accommodation cate-
gory-wise, is to be done, it is done within the salary range 
of those categories and no discriminatory procedure is 
adopted by the Life Insurance Corporation of India." 

4.2. In reply to a question, the representative of the Life Insur-
ance Corporation of India has stated that staff quarters are being 
constructed and would be allotted to employees without any discri-
mination. 

4.3. In reply to another question, it has been stated that house 
building loans are liberally given to such employees who form hous-
:ing cooperative societies. 

4.4. The Conimittee would like that the Life Insuranee Corpora-
tion of India should provide for some pereentage of reservation in 
Bllotment of aceommodation to its SehedUled Caste and Scheduled 
~ibe employees, particularly in the lower eategories, as is being: 
tfone by the Government of· India. 

B. Facilities/concessions provided to Scheduled Castes and Scheduled 
Tribes in General 

, .4.5. At the instance of the Committee, the Ministry of Finance 
.have furnished the followi~g note on the role played by the Life In-
,surance Corporation of India to ameliorate the conditions of Sche-
9uled Castes and Scheduled Tribes: 

"'Life Insurance Corporation of India has granted sizeable assis-
tance of Rs.' 10 crores for financing c'onstructions of houses 
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for Scheduled Tribes in the State of Andhra Pradesh to' 
State Scheduled Castes and Tribes Co-operative Housing 
Societies Federation Ltd. So far a sum of Rs. 8 crores has. 
been released against the sanctioned loan of Rs. 10 crores. 
to the said Federation. As per the progress report sub-
mitted by the Federation, it is observed that so far (i.e. as· 
on 31st August, 1972 for which information is available) 
17906 houses have been completed and 37224 houses are-
under construction. 

We have also sanctioned a loan of Rs. 40 lakhs t'O Mysore State 
Scheduled Tribes Co-operative Housing Corporation, Ban-
galore, for financing the construction of houses for Sche-
duled Castes and Scheduled Tribes in the State of My-
sore. The above loan was fully disbursed in the month of 
March, 1972. 

We had also sanctioned a loan of Rs. 3.50 crores earlier in the 
year 1965 to the Government of Mysore for financing the' 
cor..struction of houses for Scheduled Castes and Sche-
duled Tribes which loan was passed on by the State Gov-
ernment to the said Corporation. As per the progress re-
ports submitted by the said Corporation, 13589 houses were-
completed and 9203 houses were under construction aso.n 
31st March, 1972. 

In addition to the afroesaid specific assistance for Scheduled' 
Castes and Scheduled Tribes, Life Insurance Corporation of 
India. i.i granting every year sizeable w,ans to State Gov-
ernments and Apex Co-operative HOUsing FinandRg SOcie-
ties in various States. The loans advanced to State Gov-
ernments are utilised by them ior construction of houses 
under their Low Income Gn)up Housing Scheme, Middle 
Income Group Housing Scheme, Rental Housing Scheme 
for State Government employees, Land Acquisition and 
Development Scheme and Village Housing Projects Sclleme. 
Inasmuch as members of Scheduled Castes and Scheduled 
Tribes migjlt be covered under Low Income Group Rousing 
Scheme and Village Housing Projects Scheme, a part of 
the benefit of these loans t-'O the State Governments for 
their various housing schemes would have gone to them. 
Similarly, funds of the Apex Co-operative Housing Financ-
ing Societies, to which LIC grants loans are passed' on to" 
primary co-operative hQusing societies for construction of 
houses. Inasmuch ias in 'Oome of the States, members: 
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of Scheduled Castes and' Scheduled TriDes might have' 
formed their primary co-operative housing societies 
and would havre availed af housing loami -from Apex Socie-
ties', the benefit of such loan-s- would have been derived by 
them. No details would, however, be available giving spe--
cHiC amoun.ts utilised by State Governments and Apex 
Soereties for the benefit of Scheduled Castes and Scheduled 
Tribes out of the loans advanced by Life Insurance Cor-
poration of India." 

4.6. The .committee enquired during evidence whethe:r any con--
cessions or facilities were given to Scheduled Castes and Scheduled 
Tribes in the matter of premia etc. for policies or loans and advan-
ces needed by Scheduled Caste and Scheduled Tribe policy holders 
and the role played by the Life Insurance Corporation of India to 
ameliorate the conditions of Scheduled Castes and Scheduled Tribes 
by giving loans to State Governments I individuals. The Chairman, 
Life Insurance Corporation of India, has stated that all the policy 
holders are treated alike. Previously, Sweepers working in textile 
industry, municipalities, etc., had to pay premia for life msurance by 
about rupees two to four per thousand sum assured more than the 
normal rates as the mortality rate among these workers was con-
s.'dered to be higher. Since last yea-r, they are not charged the extra 
premia. He has added that the Life Insurance Corporation of India 
has started a new scheme of group insurance for sweepers and 
Class IV staff. The Gujarat and Rajasthan Governments have taken 
rdvantage of group insurance. In reply to a question, the Chair-
man, Life Insurance Corporation of India, has stated that they a,re 
trying to build 50,000 houses for Scheduled Castes/Scheduled Tribes 
in Andhra Pradesh and for this purpose Rs. 10 crores have been 
sanctioned. 

4.7. The Committee pointed out that some of the States had re-
cently set up Financial Corporations to help the people belonging to 
Scheduled Castes and Scheduled Tribes, especially in matters of 
house-building and starting of cottage industries, small scale indus-

, tries, etc. and enquired whether the Life Insurance Corporation of 
India would examine the question of giving financial aid to such Cor-
porations. The Ch9irman, Vfe Insurance Corporation, has said: 

"Certainly we will examine. We will ~xamine every proposal 
on merit." 

4.8. The Committee would like the Life Jnsurance Corporat~on of 
India, with its vast financial resources, to play a much greater part 
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in the amelioration of the. conditions of. the Scheduled Castes and 
Scheduled· Tribes than it has done hitherto. The Committee desiIe 
that the Life Insurance Coropration should give liberal financial 
assistance at low interest rateS to all such bodies/institutions which 
desire to start difterent trades or industries for the benefit of Sche-
duled Castes and Scheduled Tribes or come up with other proposals 
or schemes for the social, educational or economic uplift of these 
Communities. 

NEW DELHI; 

February 23, 1973. 
Phalguna 4, 1894-(Sakaf"-

BUTA SINGH, 
Chairman, 

Commit~ee on the Welfare Of 
Scheduled Castes ~nd Scheduled 

Tribes. 
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My dear Kaul, 

APPENDIX II 

(Vide para 1.14 of Report) 

D.O. No. 13 (21) Ins. III64 
Secl"etary, Ministry of Finance, Departmen1 

of Company Affairs & Insurance, New Delhi. 
7th December, 1964. 

Will you please refer to the correspondence resting with d.o. dated 
the 31st August, 1964 from Assistant Secy. (P) to our Under Secre-
tary, S. S. Sharma in which we were informed that the LIC were 
already g:ving preference to candidates belonging to Schedulei Castes 
and Scheduled Tribes aLd thst they felt that the interests of these 
candid3tes were adequately safeguarded and there was no need to 
reserve any post fo~ them? 

2. You will recall that I discussed this matter last week in Bombal"~ 
The reservation of mosts for Schedaled Castes and Scheduled Tri~ 
has been accepted as a matter of principle, nO,t otlly in the govenj-
ment but in government undertakings also. ThIS has been done;: oW-
viously, because it has been felt that giving preference, as has:;heen 
done by the LIC, is, by itself, not sufti~i~. I am sure YOll will agree 
if such preference wa", considered sufficient Government would not 
bave gone in for reservation of posts. 

3. LIC is a very large employer and Government would be open 
to criticism if the principle of reservation accepted elsewhere is not 
adopted by the LIC. I would therefore, request JQU to have the mat-
ter reconsidered by the Corporation. I shall be grateful for an early 
reply. 

Shrl B. K. Kaul, 
Chairma1:l, 
Life Insurance Corporation of India, 
Central Offtce, 
Yogakshema, 
Bombay. 
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Yours siocerely, 
Sd/- (R. C. DUTT) 

7-12-1964 



APPENDIX In 

(Vide parce 4 of IAtr-oduction~ 

Summary Of Conc1usionslRecommendations contained in the Report 

SI. N). 

1 

1. 

." , 

2. 

'rReferer~ to 
para M'). 

ntbeReport 
sunllti!lty Of C')nc1u.ions/Rccommendations 

2 

1.1:8. 

1.1~. 

3 

The Connnittee are surprised to find that the 
reservations for Schedule:i Castes and Scheduled 
Tribes were introduced in the services of the 
Life'lnsurance Corporation of India only in 1965 
while the Corponrtion came into being as early as 
in 1956. The Committee are constrainw to 
:point out that the delay of nearly nine years in 
porviding for reservations for Scheduled Castes 
and Schedul~d Tl-ibes in the Life Insurance Cor-
poration of India after. its coming into being has 
deprived m:any a Scheduled Caste and Scheduled 
Tribe his due opportunity of getting service in 
the Corporation. Be that as it ma,y, the Commit-
tee hope that the Ministry of Finance will nOw 
scrupulously ensure that all the instructions issu-
ed by the Governmertt of India from time to time 
in favour of the Scheduled Castes and Schedul-
ed Tribes are fully implemented by the Life In-
surance Corporation. The Committee woulrl urge 
th'at the Government ma~ issue a statutory dir-
ection to the Corporation under Section 21 of the 
Life Insurance Corpora,tion Act, 1956 so that the 
relevant instructions are fully complied with. 

The Committee recommend that the employ-
ment position of the Scheduled Ca'.stes and Sche-
dul~~ Tribes "iIi the services of the Corporation 
of ~dia alld. the' ste.ps taken by the Corporation 
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3. 2.16. 
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to fill the quotas reserved for these communities 
be included in the annual reports of the Corpora-
tion. 

The Committee have noted t...1tat the Emp-
loyees' Associations had raised a demand follow-
ing a reference before the National Industrial 
Tribunal that the Life .Insurance Corporation of 
India should stop direct recruitment of Class I 
posts and provide for promotional opportunities to 
their own employees who possessed requisite pro-
fessional experience and that as a result of this 
demand the Corporation had agreed, as an experi-
mental measure, to stop direct recruitment to the 
cadre of Assistant Administrative Officers (Class 
I posts) and also Development Office.s (Cla'3s II 
posts) under al settlement dated the 15 October, 
1971 with the Employees' Associations. The 
agreement would be valid till December, ]974. 
The Committee had enquired from the represen-
tative of the Life Insurance -Corporation of India, 
during evidence, whether' it was specifically put 
to the Employees' Associations that the Constitu-
tional provisions for the Scheduled Castes and 
Scheduled Tribes in the matter of employment 
had to be safeguarded acd that there could not 
be any bar on direct recruitment of scheduled 
Castes and Scheduled Tribes to Clas3 I PO'3tS_ 
The Committee had underatood from the repre-
sentative of the Life Insurance Corporation that 
these questions h3d not been specifically put to 
the Employees' Associations. The Committee had 
also asked the representative of the Life Insu-
rance Corporation of India whether the agree-
ment with the Employees' Association had been 
discussed with the Ministry of Home Affairs be-
fore finalisation. The Chairman of the Life Insu-
rance Corporation of India had stated that any 
agreement entered into by the Corporation with 
any Association did not require the concurrence 
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6. 2.19. 
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of the Home Ministry. The representative of the-
Ministry of Finance had, however, stated during. 
evidence that whether appointment was done by 
promotion or by direct recruitment, the reserva-
tions granted by the Home Ministry wuuld apply. 

The Committee regret to note that the Life 
Insurance Corporation has stopped direct rec-
ruitment to Class I (Assistant Administrative-
Officers Cadre) posts as per the agreement with 
the Employees' Associations. They also regret to 
note that the direct recruitment to Class II (De-
velopment Officers Cadre) posts has been stopped. 
This arrangement has deprived Scheduled Caste-
and Scheduled Tribe candidates to join Class I 
and Class II posts in the Life Insurance Corpora-
tion of India. The Committee do not agree with 
views expressed by the representative of the-
Life Insurance Corporation of Ind'a that under 
the existing rule Scheduled Caste and Scheduled 
Tribe employee,; in Class III posts will be able-
to complete for promot'on through normal chan-
nel as also through competitive examination, as 
the actual number of Scheduled Caste and Sche-
duled Tribe employees in Class III posts is insig-
nificant. 

The Committee would :trongly urge that 
before any agreement of th's nature is conclu-
ded with the Employees' Associations, the con-
currence of the Ministry concerned should inva-· 
riably be obtained and a detailed study should 
be made before hand so as to ascertain its possi-
ble impact on the recruitment of Scheduled Cas-
tes and Scheduled Tribes in the Organisation. 

As regal\:ls the present agreement, the Com-
mittee would urge that ~e Management of the-
Life Insurance Corporation of India should im-
mediately initiate negotiations with the- represen-
'4t~ives of the Employees' Associations with a· 
view to amend or revise the Agreement which 
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'7. 2.20. 

2.21. 

9. 2.22. 

HI. .2.23. 

11. 2.24 

3 

prevents the Life Insurance Corporation of India. 
from providing for :resrevations for Scheduled 
Castes and SchedW.ed Tribes in direct recruit-
ment. The Committee w.euld like to be inform-
ed of the results of suche:fforts. 

The Committee Dote that the direct recruit-
ment to Class II posts (Development Officers 
Cadre) has been stopped .and the staff agents 
are offered these posts. The reason advanced for 
such a OOUl'Be is that the performance of a num-
ber of Developmemt Offioer.s_ (Class II Officer.» 
recruited earlier was below par. In the opinion 
of the Committee, it is not ·a valid reason as this 
.ar.gument_ may be advanced in respect of all re-
cruitments made throughout the country. 

The Committee reccrrunend'l that direct re-
cruitment to Class I (Assistant Administrative 
Offiecres cadre) and Class II .(Development Offi-
Icers Cadre) posts should be restartEd so that 
the Scheduled Caste and Scheduled Tr~be can-
didates beco.meentitled to be selected on the 
basis of the percentages ci the vacancies reser-
VEd for them in all direct recruitments. 

The Committee suggest that the Insurance 
Corporation of India devise a scheme by which 
it may select Scheduled 'C3ste and Scheduled 
Tribe candidates and give them training as in-
surance agents so that they may become eligible 
for appointment as Devoelopoment Officers. 

The Life !Insura1'lce Corporation of India 
should also maintain statistics of the numbers of 
Scheduled Castes and Scheduled Tribes work-
ing as insurance .agents fox it and Include this 
information in its annual reports. 

'l'he 'Committee note that the Federation of 
Insurance Institutes, Bombay, has been recog-

---_.- --- ._-_._---------
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3112 LS-5. 
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nised to conduct classes for the candidates tak-
ing examinations for the purposes of increments 
and promotions in bife InsUrance Corporation of 
India. This' Institution alsO examines candi-
dates and awards' certificates to them. While 
the Committee appreciate the need for such an 
institute, they would suggest that the Life Insu-
rance Corporation of India in co-operation. with 
General Insurance, should set up such training 
institutes in every Zone of the Life Insurance 
Corporation of India and provide for the pres-
cribe reservation for Scheduled Castes and 
Scheduled Tribes in the admissions to those 
insiitutes. 

The Committee regret to note that the Sche-
duled Caste and Scheduled Tribe candidates 
have not hitherto been interviewed separately 
from others as per the Government of India 
orders on the subject. The Committee desire 
that the Governemnt of India Orders on the 
matter should. be strictly followed by the Life 
Insurance Corporation of India and the inter-
views of the Scheduled Caste and Scheduled 
Tribe candidates should be held on a day or sitt-
ing of the Selection Committee other than on 
which general candidates are interviewed so t~at 
the Scheduled Caste and Scheduled Tribe candi-
dates are not judged in comparison with general 
candidates and the Interviewing Authority I Board 
islare prominently aware of the need for judg-
ing the Scheduled Caste,lTrlbe candiCiates by 
relaxed standards. 

The Committee are distressed to note that 
the representation of Sc)leduled C"asfes and 
Scheduled Tribes in the services of t~e 
Life Insurance Corporation of India is 
miserably low. They are surprised to ftnd 
that even after the adoption of the reserva-
tion orders by the Life Insurance Corporation 
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14. 2.50. 

there is no perceptible improvement in the re-
cruitmen~ of Scheduled Castes and Scheduled 
Tribes. From the statements made available to 
the Committee, it is noticed that before the ad-
option of the reservation orders, the percentage 
of the Scheduled Caste Officers as on 31st Mal'Ch, 
1964 in Classes I, II, III and IV posts was 0.11, 
0.17, 0.48 and 9.78 respectively and the percent-
age of Scheduled Tribe Officers in Classes I, II 
III, and IV posts was 0.04, 0.08, 0.54 and 0.54 res-
pectively. The percentage of Scheduled Caste 
OfIicers on 31st March 1972, in Classes 1. II, III. 
and IV posts was 0.08, 0.22, 1.59 and 14.14 res-
pectively. In temporary service, the precentage 
of Scheduled Castes in Class IV posts was 23.26. 
The Scheduled Caste staff in Class IV posts in-
cludes sweepers also. The percentage of Sche-
duled Tribe Officers on the 31st March, 1972, in 
Classes I, II, III and IV posts -was 0.03, 0.00, 
0.11 and 1.21 respectively. The Committee regret 
that although recruitments were made in the 
Life Insurance Corporation from year to year 
·after the adoption of the reservation orders but 
required number of Schdeuled Castes and Sche-
duled Tribes were not recruited in the Corpora-
tion. The Committee are perturbed to note the 
rlllpid decline in the intake of Scheduled Caste 
and Scheduled Tribe candidates in the services 
of Corporation. 

The Committee are also unhappy to note 
that knowing the poor representation of the 
Scheduled Castes and Scheduled Tribes in the 
services of the Life Insurance Corporation, the 
Corporation does not intend to make ad hoc 
recruitments exclusively for Scheduled Castes 
and Scheduled Tribes. The Committee would 
urge that in order to make up the short fall 
of Scheduled Caste and Scheduled Tribe em-
ployees, the Life Insurance Corporation should 
make ad hoc reCruitments ~xclusively for Sche-



2 

15 2.56 

16. 2.57. 

17. 2.60 

61 
-------------------- -------- -------- -

3 

duled Castes and Scheduled Tribes at the earliest 
possible. 

The Committee are unhappy to find the 
following lapses on the part of the Life Insu-
ra.nce Corporation of India in the matter of em-
ployment notices/advertisements, contrary to 
the Government of India orders on the subject. 

(a> The number of vacancies reserved for 
Scheduled Castes and Scheduled Tri-
bes respectively, out of the tctal num-
ber of vacancies notified are not indi-
cated in the requisitions sent to the 
Employment Exchange/advertise-
ments published in the newspapers. 

(b) Vacancies are not notified to the Sche-
duled Castes/Trihes Organisations. 

(c) When a vacancy r~.;erved for Schedul-
ed Castes Or Scheduled Tribes is not 
filled by a candidate of the concerned 
communities sponsored by the Em-
ployment Exchange, specific reasons 
therefore are not communicated to the 
Employment Exchange. 

The Committee desire that the Life Insur-
rance Corporation of India should take immedi-
-ate steps to follow meticulously the Govern-
ment of India orders on the subject. 

The Committee are unhappy to note that a 
number of vacancies were dereserved in Class III 
and Class IV posts. The Committee feel that in 
view of the poor representation of the Scheduled 
Castes and Scheduled Tribes in the services of 
the Life Insurance Corporation of India the Cor-
poration should explore all possible avenues 
for filling the -reserved vacancies before dereser-
vation. The Committee- suggest that. before de-

--------- ----_._----------------
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18. 2.87. 

19. 2.70. 

20. 2.74. 

reserving a particular vacancy, the Employment 
Exchange should be approaChed again to nomi-
nate Scheduled Caste and Scheduled Tribe can-
didates. The Committee also desire that rea-
sons for derservation of vacancies should be inti-
mated to the Ministry of Finance and the Com-
missioner for Scheduled Castes and Scheduled 
Tribes for their information. The number of 
vacancies dereserved during a year should also 
be included in the Annual Reports of the Life 
Insurance Coxporation of India. 

The Committee are unhappy to note that 
no Liaison Officer has been appointed in the 
Life Insurance Corporation so far. They hope 
that a Liaison Officer would be appointed by the 
Life Insurance Corpora,tion without delay. They 
also trust that as laid down in the Government 
of India orders on the subject, a separate Cell 
will be set up in -the Life Insurance Corporation 
to ensure_ strict compliance of the orders on re-
servations for the Sche:iuled Castes and Sche-
duled Tribes and to look into the complaints and 
grievances of the Scheduled Caste and Schedu-
led Tribe employees. 

The Committee notE: that the Life Insurance 
Corporation of India mai,ntains rosters as pres-
cribed under the relevant orders. 

The Committee recommend that. as in the 
case of Government of Indh Departments, the 
best among the available candidates belonging 
to Scheduled Castes and Scheduled Tribes 
should be appointed to non-technical and quasi-
technical Class III and Class IV posts in the Life 
Insurance Corporation of India and given in-'Ser-
vice training to make them proficient in their 
work. 

--_._---_._--- ------------
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The Committee regret to note"that no Sche-

duled Caste/Tribe OfficerlPerson is included in 
the'Selection/Promotion Committees set up by 
the Life Insurance Corporation of India. The 
Co~ittee recommend that the Govememnt of 

-lndia -orders iD. this regard should be followed 
by the Life Insurance Corporation of Iiidia als~. 

The Committee recommend that reservation 
for Scheduled Castes! and SchedUled Tribes in 
the matter of promotion in the services of the 
Life Insurance Corporation of India should be 
made on the same lineS as -is made in respect of 
the services under the Government of India as 
per orders on the subject issued by the Cabinet 
Secretariat (Department of Personnel) from 
time to time~ 

The Committee are surprised to find that no 
data are maintained by the Life Insurance Cor-
poration of India showing the number of Sche-
duled Caste and Sche~letl- Tribe employees su-
perseded by the other employees. It seems that 
super3ession of Scheduled Caste and Scheduled 
Tribe employees is treated as a matter of no con-
sequence in the Life Insurance Corporation of 
India. The Committee would urge that proper 
procedure should be followed in dealing with 
cases of supersession of Scheduled Caste and 
Scheduled Tribe employees and tnat such cases 
should be submitted to the highest authorities in 
the Corporation for approval/information. The 
Ministry of Finance should also obtain annual 
statements showing details of cases of superses-
sion of Scheduled Caste/Tribe employees in pro-
motion. A copy each of such statements should 
also be sent to Commissioner for Scheduled 
Castes and Scheduled Tribes for his informa-
tion. Such a course will keep a check on super-
session of Scheduled Caste jTribe employees in 
the Life Insurance Corporation of In"dia.: 1. 
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The Committee would like that the Life In-
surance Corporation of ' India should provide for 
some percentage of reservation in allotment of 
accommodation to its Scheduled Caste and Sche-
duled Tribe employees, particularly in the lo-
wer categories, as· is being done !fy m-e Govem-
marit of ·India. 

The Committee would like the Life In-
surance Corporation of India, with its vast finan-
cial resources, to play a much greater part in 
amelioration of the conditions of the Scheduled 
Castes and Scheduled Tribes than it has done 
hitherto. The Committee desire that the Life 
Insurance Corporation should give liberal finan-
cial assistance at low interest rates to all such 
bodies/institutions which desire to start diffe-
rent trades or industries for the benefit of the 
Scheduled Castes and Seheduled Tribes or come 
up with other proposals or schemes for the social 
education'al Or economic uplift of these Commu-
ni1lles. 

MGIPND-LS II-3112 LS-1-3-?3-1050. 
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